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LEGISLATIVE ASSEMBLY.

Saturday, 20th March, 1937.

The Assembly met in thé Assembly Chambet of the Couheil House at
Eleven of the Clock, Mr. Presidént (The Honourable Sir Abdur Rahim)

in the Chair.

MEMBER SWORN.

Mr. John Anderson Thorne, C.I.E., M.L.A. (Government of India:
Nominated Official).

QUESTIONS AND ANSWERS.

CASE OF FRAUD IN THE LAHORE DIVISION OF THE NORTH WESTERN RAILWAY.

707. *Bhal Parma Nand: (a) Will Government be pleased to state
whether there was a case of fraud in the Lahore Division of the Nerth
Western Railway, in which an officer and his subordinates were involved,
and that the officer responsible was let off with a transfer while the
subordinate staff was punished?

(b) Is it a fact that another case of undué payméitt of Re. 2,000 by
the same officer to a certain doctor was detected, but the papers regarding
the case are kept hanging for several months?

(¢) Is it u fact that the officer is in the habit of signing blank cheques,
which involves o loss of public money?

The Honourable Sir Muhammad Zatfullah Khan: I am collecting

information and will lay a reply on the table of the House in due course.

RECRUITMENT OF SOLDIERS IN THE ARMY AND MILITARY STATIONS, ETO.
708. *Bdbu Kaflish Behari Ldl: (a) Will Goveriment be pleased to
state the total strength of the Indian military forces?

(b) How many military stations sre there in India, and what is the
number of military stationed in each military station?

(c) What is the number of soldiers recruifed from each of the provinces
of India?

(d) What is thé number of soldiers recruited fréin Nepal, of ffoid any
other Indian States?

(e) Do Governmeént make any distinction &f niartial or hori-mattial
race in the matter of recruitment of soldiers from thé Indian people?

(f) If the answer to the above be in the affirmative, whick péopls in
India are classed as martial?

( 2235 ) a
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Mr. @G. R. F. Tottenham: (a) and (b). The information desired by the
Honourable Member is contained in the return showing the actual
strength of the Army and the Royal Air Force in India and the Indian
Army List, copies of which are in the Library.

(¢) and (d). I lay on the table a statement containing the required
information, so far as it is available.

(e) T would refer the Honourable Member to the reply I gave to part
(a) of starred question No. 649 on the 18th March.

(f) Does not arise.

Number of Soldiers recruited to the Indian Army from the various Provinces, etc.,
for the year ending $Ist March, 1936.

North-West Frontier Province . . . . . . 952
Punjab . . . . . . . 11,442
United Provinces {am.ludmg Dolln) . . . . . 1,347
Rajputana and Central India . . . . . . 795
Bombay (inc ludmg Smd} . . . . . . 818
Madras . . . . . . . . . 642
Nepal . . . . . . 1,870

Indian Sﬁatoa—-ﬂopnrsto ﬁgures not avmhble.

Mr. 8. Satyamurti: May I know what are the main considerations
which are borne in mind by the military authorities, in selecting thc
military stations and fixing upon the number of men in each station?

Mr. G. B. ¥. Tottenham: I could hardly answer that in reply to a
supplementary question.

Mr. 8. Satyamurti: May I know whether the wishes of the Local
Governments are taken into account in deciding this question?

Mr. @. R. F. Tottenham: If any new military station were to be
started, the wishes of the Local Government would certainly be taken

into account, but there has been no question of starting a new military
station for many years.

Mr. 8. S8atyamurti: With reference to the internal security forces which
are maintained primarily for internal securlty, may I koow whether the
wishes of the Local Government are the primary factor in locating the
stations and also in deciding upon the number of men in each station?

Mr. @G. R. ¥. Tottenham: I think generally speaking that is correct.

Mr. Ganga 8Singh: May I know why the subjects of a Foreign State,
the Gurkhas, are recruited when Government can get any number of
men for the British army from British India?

Mr. G. R. F. Tottenham: I submit that question hardly arises out of
the answer I have just given.

Mr. Kailash Behari Lal: May I know if there is any class of peaple in
Bihar which is called as a martial class?
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Mr. President (The Honourable Sir Abdur Rahim): That appears to
have been answered the other day.

BROADCASTING STATIONS IN INDI1A.

709. *Babu Kailash Behari Lal: (a) Will Government be pleased to
state how many broadcasting gtations there are in India, and in which
places?

(b) What is the principle of providing more than one broadcasting
station in certain provinces and none in some others?

(c) Have Government obtained figures as to how many persons have
got radio receivers in each province to take advantage of the broadcasting?

The Honourable Sir Frank Noyce: (a) The All India Radio muaintain
three stations at Delhi, Calcutta and Bombay.

(b) The location of new Broadcasting Stations has been decided, with
reference to density of population, linguistic factors and possibili#y of
providing programmes, the object being to provide us good a service as
can be given within the resources available to the greatest possible number
of people.

(e) Yes. A statement giving the required information is laid on the
table of the House.

Statement showing the total number of Broadcast Receiver Licences issued d‘uring the
Twelve Months ending January 1937 in the different Provinces in India.

Name of Province. Number of licences. Remarks.
Bengal . . 10,420
Agssam . 858
Bombay . . 13,759
United Provinces . 2,482
Punjab . . 4,889
North-West Frontier Province . 611
Central Provinces . 878
Bihar and Orissa . 971 Figures for Bibar and Orissa
are not available separately.
Madras . 2,728 :
Burma . . . . 1,097
8ind and Baluchistan . . 1,227
Total . 39,720

A2
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CoNTROL OF MUSEUMS IN INDIA.

710. *Babu Kailash Behari Lal: (a) Will Government be pleased to
gtate if the museum building in Calcutta belongs to the Government of

India ?

(b) Are the museurns in the capital town of each province under the
control of the Provincial Government, or the Government of India?

(¢) Do Government incur expenditure over any of the museums in
the Provincial capitals? If so, what is the nature of the expenditure?

Sir Girjs Shankar Bajpai: (a) I take it that the Honourable Member
refers to the Indian Museum buildings at Calcutta. Thede buildings vest
in the Trustees of the Museum who are a body corporate under the

Indian Museum Act, 1910.

(b) Museums in cupital towns of the Provinces are under the control
of the Provincial Governments.

(¢) The Government of India make grants to the Trustees of the Indian
Museum because the exhibits of this museumn have been mainly built up

with the uid of the Government of India and the institution is of all-India
importance. They do not incur expenditure on any other museums in

Provincial capitals.

EXEMPTION OF THE MEMBERS OF THE INDIAN LEGISLATURE FROM TAKING
LICENCE FOR THEIR ARMS.

711. *Bsbu Eailash Behari Lal: (a) Will Government be pleased to
state if it is not a fact that under the Indian Arms Rules, 1924, the
Members of the Indian Legislature are exempted from taking licence during
their tenure of office and six months thereafter?

(b) What is the principle underlying this rule of exemption during the
tenure of office only?

(c) Does this condition hold goed in respect of other officials who are
granted exemption similarly?

(d) Will Government please state if on the expiry of six months after
the tenure of office of a Member of the Central Legislature, licence for
the possession of arms is granted to him on the mere application for the

same ?

The Honourable Sir Henry Oraik: (a) The answer is in the affirmative.

(b) The principle is to grant the privilege to the holder of the office
and not to the individual.

(c) Yes, with the .difference that in the case of other officiuls the ex-
emption ceases as soon a8 the official vacates his office.

(d) According to the Home Department Resolution No. 2125-C. dated
the 21st March, 1919, persons of approved character and status are en-
titled to receive licences for the possession of rifles (other than those of
prohibited bores) and smooth hores on mere application and without
revious enquiry. Past membership of the Indian Legislature is ordinarily
regarded as a qualification entitling a pérson to this privilege. '
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GRACE MARES ALLOWED TO CANDIDATES FOR RECRUITMENT AS INSPECTOR
RAILwAY Mam. SERVICE.

712. *Mr. D. K. Lahiri Ohaudhury: (a) Will Government please
state on what authority can the Head of a Circle allow grace marks to
candidates for recruitment as Inspector, Railway Mail Service, and what
are the principles on which grace marks are given?

b) Are Government aware that the system of giving grace marks
obtains in all the Universities in India?

(¢) If the reply to the above be in the affirmative, are Government also
aware that the decision to give grace marks with regerd to any particular
University Examinations is given effect to in the case of all osndidates

without any discrimination, whatsoever?

The Honourable Sir Frank Noyce: (a) Government are not aware that
heads of circles allow grace marks in connection with the examingfion

mentioned by the Honourable Member. There are no orders requiring
heads of circles to allow grace marks. )
(b) The practice varies in different universities in India.

(¢) Does not arise.

Mr. D. K. Lahiri Chaudhury: May 1 kuow from the Honourable Memn-
ber if any grace marks were given to certain individuals?

The Honourable Sir Frank Noyce: I should require notice of that
question. I have said that (Government are not aware that heads of cir-

cles allow grace marks. _

Mr. D. K. Lahiri Chaudhury: Is it a fact that some marks werc allowed

1o certain individuals?

The Honourable Sir Frank Noyce: I have said that T have no knowledge
of any such case. If my Honourable friend wants information with re-
gurd to any specific case, he should put down a question on the subject.

DEBARRING OF GOVERNMENT SERVANTS FROM JOINING PoLITicAL BODIES OR
ASSOCIATIONS.

713. *Seth Govind Das: (a) Is it a fact that Government have amended
the Government Servants Conduct Rules debarring Government servants
from paying subscription to or from attending meetings of associations
which are political in charaoter?

(b) Will Government be pleased to state whether they have ever
defined the words ‘‘Political Association’’? If not, will they be pleased
to state how they differentiate between political and non-political asso-
ciations? \

(¢) Will Government be pleased to state whether the Anglo-Indian
and domiciled European Association is a political association? If mnot.
what are the reasons for Governments’ holding this Association us n
uon-political body?

) (d) Ts it a fact that this Association fights for more political rights for
its members by way of extension of the rights of the community in having
more representation in the Legislatmies and services?
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(e) Will Government be pleased to state which of the following nsso-
ciations are ccnsidered to be political, which Government servanls ave
precluded from joining or paying subscriptions to:

Anglo-Indian and domiciled Turopean Association;
Arya Samajists Asscciations or Organisations;
Anjuman-i-Islam;

Hindu Sabha;

Liberal Federation; and

Servants of India Society?

The Honourable 8ir Henry Oraik: (a) Yes: but the xules which were
recently revised do not specifically mention political associations.

(b) No. The intentions of Government are sufficiently clear from
suother rule—namely rule 22 of those applicable to services under the
control of the Becretary of State in Council.

(c) and (d). I understand that this Association has for its main pur-
pose the moral and material progress of the Anglo-Indian community.
Membership of the Association does not permit any Government servant
to take part in any political activity.

(e) The Government have had no occasion to consider specifically
whether any of the organisations mentioned as Nos. 2 to 8 in the question
come within the prohibition.

e

Mr, 8. Satyamurti: Will Government consider the cases of these and
similar associations, so as to have a rule of uniform application ?

The Honourable Sir Henry Oralk: I have said that the Government
had had no occasion to consider specifically whether any of the organi-
sations mentioned as Nos. 2 to 6 in the question come within the
prohibition. Presumably, no Government servant hus ever joined any of
these associations. If he has, it has not come to the knowledge of Govern-
ment,

INCREASE IN THE PRICE OoF PAPER MANUFACTURED IN INDIA.

714. *Beth Govind Das: (a) Are Government aware that the price of
paper manufactured in India has been considerably raised by the fuctories
established in India, and if so, is there no provision by which the price
of articles which receive protection can be regulated and fixed? If not,
do Government propose to take action by which the price of Indian manu-
factured paper may be standardised, so long as the industry is protected
by tariff wall?

(b) Will Government be pleased to state the number of paper factories
in India and the number which is run with major portion of Indian capital
and with Indian management, and the number with majority of Europenn
shareholders and European management?

~ (c) Are Qovernment aware that since the protective duty has heen
introduced a large number of paper factories have been started with major
portion of European capital and European management? If not, will
Government be pleased to state the number of paper factories in Indiu
working with major portion of, or solely with European capital and with
European management and the ratio such number of factories bears to the
number of paper factories with Indian capital and Indian management?
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The Honourable 8ir Muhammiad Zafrullah Khan: (a) Government's
attention has been drawn to the upward movement in the price of paper
and they ure watching the situation. There is no provision authorising
Government to regulate and fix the sale price of articles which are pro-
tected. 1 would, however, refer the Honourable Member to section 4
of the Indian Tariff Act, 1984, which prescribes the action that can be
tuken during the currency of a period of protection in regard to a protective
duty that has become excessive for the purpose of securing the protec-
tion intended to be afforded by 1t to a similar article manufuctured in
India.

(b) and (¢). The information asked for is being collected as far as
possible and will be placed on the table of the House in due course.

Seth Govind Das: With regard to the protection given to different
industries, have Government taken any care to compile statistics showing
the external capital which they have allowed to enter India for the estfb-
lishment of different factories in India?

The Honourable Sir Muhammad Zafrullah Khan: That, I am afraid,

does not arise out of this question.

UNSTARRED QUESTIONS AND ANSWERS.

REMOVAL OF CERTAIN DRIVERS FROM SERVICE IN DISREGARD OF SUBSIDIARY
RULES FRAMED BY THE AGENT, EASTERN BENGAIL, RarLwavy,

100. Mr. Amarendra Nath OChattopadhyaya: (a) With reference to the
statements laid on the table of this House to unstarred question No. 155
on the 27th February, 1936, and to the reply to unstarred question No. 28
given on the 15th September, 1936, respectively, that it is obligatory on
the Agent of the Eastern Bengal Railway and his subordinate officers to
observe the rules framed by the Railway Board and the Bubsidiary Rules
framed Ly the Agent, is it a fact that these rules have been disregarded
by the gazetted officers of the Railway?

(b) If the answer to part (a) be in the negative, is it a fact that three
Drivers employed under the District Loco. Superintendent, Caloutta,
have been removed from service under orders of gazetted officers who were
not empowered to remove them?

(c) Is it a fact that the nggrieved servants have appealed to the Agent,
pointing out thut they had been removed from the service on the orders of
gazetted officers who were not delegated with the powers to remove them?
If so, what action has been taken by the Agent?

(d) Do Government propose to take disciplinary action against the
gazetted officers responsible for removing employees from the service when
they were not empowered to do so? If not, why not?

(e) Do Government propose to take disciplinary action against the
guzetted officers responsible for declining to take action on the appeals
submitted by the aggrieved employees against their removal from the ser-
vice and to restore the men to their former posts? If not, why not?
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The Honourable Sir Muhammad 3Zafrpllah Ehan: [ am  collecting
information and will lay a reply on the table of the House in due course.

DiSPOSAL OF APPEALS AGAINST ORDERS OF DISCHARGE OR I)ISMISSAL ON
STATE RAIlLwAYS.

101. Mr. Amarendra Nath Ohattopadhyaya: (a) With reference to the
reply given in this House on the 8th October, 1936, to unstarred question
No. 94, will Government please state:

(1) whether the District Omficers under the old organisation were
delegated with powers to discharge employees; if so, whether
such powers were limited to subordinate sbaff in receipt of
pay below a certain amount; if so, what amount;

(ii) whether any specific orders were issued during the period of
re-organisation of the East Indian Rasilway on a divisional
system of operation to the Divisional Buperintendents, em-
powering them to discharge subordinate employees in receipt
of pay of over Rs. 100; if so, when they were issued and in
what manner they were communicated to the staff; and

(i) when the staff were advised that the Agent would entertain
appeals regarding dismissals, discharge, and forfeiture of
gratuity and in what munner?

(b) Is it a fact that the district eystem of operation, in so far as estab-
lishment matters were concerned, was in force till such time as the
delegution of powers conferred under Circulur No. 449, dated the 14th
September, 1925, came into force?

The Honourable 8ir Muhammad Zafrullah Khan: T am collecting
information and will lay a reply on the table of the House in due course.

RECRUITMENT OF GUARDS TO THE (AZETTED SERVICE ON THE EASTEERN
BENGAL RAILWAY.

102. Mr. Amarendra Nath Ohattopadhyaya: (a) With refercnce to the
reply given in this House to unstarred question No. 96 (c) on the 8th
October, 1936, will Government please state whether direct recruitment
to the gazetted service oo the Fastern Bengal Railway is made to the
junior scale or to the senior scale?

(b) If direct recruitment is made to the junior scale of gazetted officers
on the Eastern Bengal Railway, will Government please state why a distine-
tion is made in the case of guards on that Railway who are recruited direct
tc class ‘‘B'’, the senior olass?

(¢) Is it & fact that there are numerous guards on that Railway who are
on the maximum pay of the lower class ‘A"’ for several years and to whom
premotions to class ‘‘B’’ are denied, because it carries a higher pay, but
who are utilised to officiate in senior appointments as Assistant BStation
Masters, Yard Foremen, etc.? If so, do Government propose Lo give these
employees the same opportunities for advancement by promoting them to
class ““B"’? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Direct recruit-
ment to superior services on the State-managed Railways is normally
made in the junior scale.
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(b) Recruiljnent to the superior services and suberdinate services s
governed by different sets of rules. Recruitment to the category of
guurds is governed by rules 15 to 18 of the Rules for the recruitment and
trgining of subordinate staff on State-managed Railways, a copy of which
is in the Library of the House.

(c) Government bave no information. I may, however, add that the
matters mentioned by the Honourable Member relate to detailed adminis-
trution and are entirely within the competence of the Agent. I am,
however, sending n copy of the question to the Agent for such action as
he may consider necessary.

FixatioN oF TmMe-Livmit rFoR DISPOSAL OF APPEALS OF SUBORDINATE
RAILWAY STAFF.

103. Mr. Amarendra Nath Ohattopadhyaya: (a) With reference to the
ceply given in this House to unstarred question No. 172 va the 16th
QOctober, 1936, that no time limit has heen fixed {;y the Railgny Board sfor
the appellate authorities to dispose of an appeal, are Government aware
that, due to no such restrictions being applied, there are serious-delays in
replying?

(b) Ts it a fact that all departments have a personnel section which
deals with all establishment questions and that the Agent has a personnel
section under the charge of a Deputy Agent to deal with cstablishment
matters including appeals regarding discharge or dismissal from the staff?

(c) Do Government propose to examine, ag examples of serious delays,
cases Nos. 341-E/308 and 341-E/642 of the Eastern Bengal Ruiiway?

(d) Do Government propose to issue instructions fixing a time limit for
the disposal of appeals against discharge or dismissals?

The Honourable Sir Muhammad Zatrullah Khan: (s) Government have
no renson to believe that the facts arc as stated by the Honourable
Member.

(b) Presumably the Honourable Member is referring te the Eastern
Bengal Railway. If so, there is a common estaublishment section in the
Headquarters Office under the charge of n Deputy Agent- (Personnel), .but
all establishment matters including appeals are dealt with by the depart-
mentyl officers concerned. In other offices, there are separate departmental
establishment sections.

(c) No. These are matters of detuiled administration entirely within
the competence of the Agent Lo whom a copy of the question is heing
sent for such action as he may consider necessary.

(d) Government do not consider this is necessary.

Levy oF INCOME-TAX FROM THE STAFF EMPLOYED IN THE ANGLO-INDIAN
AND DomMiciLED EUROPEAN ASSOCIATION, CALCUTTA.

104. Mr. Amarendra Nath Ohattopadhyaya: (a) [s it a fact that the
Income-tax Department, Calcutta, have exempted the staff employed in
the _Anglo-Indian and Domiciled European Association, Calcutta, and in
raceipt of pay which is taxable from the payment of income-tax? If not,
will Government please state:

(i) whether it is a fact that the staff in receipt of pay on which in-

come-tax is leviable, have been employed and are still in
employ in the said Association;
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(ii) whether income-tax *has been recovered from them during the
last three years; if so, from how many employees;

(i) whether income-tax has been recovered from those pensioners
of Government who are employed by the said Association and
who are in receipt of pay and/or honorarium or allowances;

(iv) whether the Treasurer of the said Association is a Government
servant;

(v} whether the accounts of the said Association are placed monthly
before the governing body and passed by them;
(vi) whether income-tax has been levied on the Anglo-Indian Review;
and

(vii) whether the Anglo-Indian Review is the property of the said
Association or of a private person?
(b) Do Government propose to take any action against the Income-tax
Department for the leakage of revenue?

Mr. A. H. Lloyd: Information has been called for but not yet received,
and whatever can be disclosed without an infringement of section 54 of
the Indian Income-tax Act, 1922, will be embodied in a reply to be laid
on the table of the House in due course,

GRANT oF UNRECORDED LEAVE ON THE EASTERN BENGAL RAILWAY.

105. Mr. Amarendra Nath Ohattopadhyaya: (a) With reference to the
reply given in this House to unstarred question No. 188 on the 16th
October, 1986, regarding the grant of unrecorded leave on the Eastern
Benga!l Railway, will Government please state whether the same is appli-
cable on the East Indian Railway?

(b) Are Government aware that such differential treatment to the staff
leads to discontent?

(¢) Do Government propose to issue orders to prevent such treatment
to its staff? If not, why not?

Sir Raghavendra Rau: Information has been called for and will bhe
laid on the table of the House in due course.

ProvisIOR OF RENT-FREE QUARTERS TO THE STAFF ON STATE RAILways.

106. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that under
the State Railways Rent Rules rent-free quarters have been sanctioned for
certain posts and that the designations as shown in rule 86 are intended
as a guide to the loecal administrations?

(b) Is it a fact that the designations for certain kinds of works differ on
the various State-managed Railwvays?

(¢) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state whether local administrations are permitted to deprive
employees of the benefits of rent-free quarters, simply because their designa-
tions ure not the same as shown in rule 86?

(d) Ts it & fact that in the Howrah Division of the East Indian Railway
and on the Tastern Bengal Railway employees are thus deprived of rent-
free yuarters and arc made to pay for their quarters? If so, do Govern-
ment propose to issue instructions for the grant of rent-free quarters when
the nature of the work is the same as shown in the State Railways Rent
Rules? If not, why not?
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The Honourable Sir Muhammad Zafrullah Khan: Information has been
called for from the railway administrations corcerned and will be luid
on the table of the House in due course.

RESERVATION OF A PERCENTAGE OF DIRECT APPOINTMENTS TO
GOVERNMENT SHRVICE.

107. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that Gov-
ernment in the Home Department have issued a Resolution No. F.-14/17-
B/33, dated the 4th July, 1834, in which directions have been given regard-
ing the reservation of a certain percentage of direct appointments to Gov-
ernment service?

(b) 1i the answer to part (8) be in the affirmative, will Government.
please state:

(1) whether any definitions have been given of Anglo-Indians,
Armenians, Jews and Goans, for purposes of direct appoint-
ment to Government service; if not, what the definitions are;

{ii) in what categories they will be included; and

(1ii) whether any proof is required before employment as to what.
class or category an applicant belongs; if not, whether they
propose to frame rules?

(¢} What is the policy of Government in regard to those who have taken.
the frunchise under one constituency and who are employed or who reek
employment for themselves or their children for direct appointments to.
Government service to posts reserved for members of another constituency?

The Honourable 8ir Henry Oraik: (a) Yes. A copy of the Resolution
is in the Library of the House.

(b) (i) and (i), The definition of ‘‘Anglo-Indian’’ is given in para-
graph 26 (1) of Part I of the First Schedule to the Government of India
Act, 1936. The other communities mentioned have not been defined and
inra_ not recognised ag minority communities for the purpose of the Reso-
ution.

(iii) The question of proof as to the community to which a candidate
belongs bas arisen only in the case of those claiming to be Anglo-Indians,
and Government have laid down the steps to be taken for determining
whether a candidate is an Anglo-Indian or not. A copyv of the I[Time
Department letter No. F. 14/6-A/34-Ests. (8.), dated the 16th December:
1985, on the subject, is laid on the table.

(c) Presumably the Honourable Member is referring to persons who
seek employment on the basis of a change in religion. The practice at
present followed in such cases is the same as that explained in the reply
given hy me on the Ist April, 1983, to starred question No. 1311. '

Fuom G. W. McEvminny, Esq., I1.C.5., Apprrionar DEPUTY SECRETARY TO THE Go¥-
ERNMENT OF INDIA, HoME DeparTmMENT, TOo THE CHIEF COMMISSIONER OF DELHI/
CooRe /ANDAMAN AND Nricomar Istanps, No. F.-14/6-A/34-EsTts.-(8.), pATED NIw
DeLni, THE 167H DecemsEr, 1035,

Supiect :——-Sumwlemntarly Ia}stwctiom connected with the orders relating to communal
representation in the services—appointment of Anglo-Indians.
Repre:xentations have from time to time been raceived from the Anglo-Indian:
community to the effect that individuals who have no right to be treated as Anglo-.
Indians have in the past been, and may in the future be, accepred as such and:
appointed to vacancies reserved for members of that community.
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2. The Government of India have given the matter their careful consideration and
are now pleased to direct that for the purpose of appointment to the services and posts
to which the orders contained in the Home Department Resolution No. F.-14/17-B. /
33-Ests., dated 4th July 1034, apply :

(@) An Anglo-Indian is a person who satisfies the definition of the term ‘Anglo-
Indian’ given in paragraph 26 (1) of Parv I of the First Schedule to the
Government of India Act, 1935, namely, ‘a person whose father or any of
whose other male progenitors in the male line is or was of European des-
cent but who is a native of India’;

{0) A candidote’'s own claim to be an Anglo-Indian should be accepted unless
there is any rcason to doubt it; and \

{¢) Doubtful claims should be verified Ly reference to the 1earest branch of the
Anglo-Indiun and Domiciled European Association (All-India and Burma),
or by certificates from persons of responsibility and repute who are them.
selves Anglo-Indians, or birth certificates, baptismal certificates, shecool
leaving certificates or any other documentary evidence which the officer
making the appointment may consider sufficient to establish the candidate's
claim to be an Anglo-Indian,

3. The above is in continuation of the Home Department letter of the same num-
iber, dated 17th August 1935, relating to the appointment of Bikha.

ENDORSEMENT BY THE ADDITIONAL DEruTy SECEETARY TO THE (GOVERNMENT OF INDIA,
Neo. F.-14/6-A [34-EsTs.-(8).

A copy is forwarded to all local Governments, Dcpartments of the Governmeny of
India, the Director, Intelligence Bureau, the Director of Public Information, the
Becretary, Public Service Commission, the Registrar, Calcutta High Court, the Pri-
vate Secretary to His Excellency the Viceroy, and the Military Secretary to His
Excellency the Viceroy, for information (and guidance), in continuation of the
Home Department endorscment No. F.-14/6-A/34-Ests.-(8.), dated the 1Tth August
1935,

ENDORSEMENT BY THE ADDITIONAL DEPUTY SECRETARY To THE (GOVERNMENT OF INDIA,
No. F.-14/6-A [34-Esrs.-(8).

A copy is forwarded to the President, the Anglo-Indian and Domiciled European
Anssociation, B7-A, Park Street, Calcutta, for information.

RUNNING oF BusiNEsSsES BY THE WIVES OF RAILWAY SERVANTS.

108. Mr. Amarendra Nath Chattopadhyaya: (a) With reference to the
reply given in this House to unstarred question No. 178 on the 16th October,
1986, will Government please state whether, under the Government
Servants' Conduet Rules, Government presume that all business run in
the names of the wives of railway mervants necessarily mean that their
husbands are actually conducting the business? If not, is the restriction
cnly imposed when the competent suthority is in possession of evidence that
the husband is actually conducting the business?

(b) Do Government propose to limit the restrictions to such business
's i8 likely to deprive Government of revenue, e.g., the running of lorries
or buses by the wives of railway servants?
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(e) 1Is it & fact that Government pensioners ate permitted to engage in
any husiness they choose, even though such business is likely to cause loss
of revenue to Governmenl, ¢.g., a pensioner from the Income-tax Depart-
ment doing business as Income-tax contestant? If so, why?

The Honourable 8ir Henry Oraik: (a) There is no such absolute pre-
sumption. Action would be taken when it is considered that in fact the

budiness is that of the Government servant.

(b) No.
(¢) Yes. The Government Servants’ Conduct Rules do not apply to-
pensioners.

STATEMENTS LAID ON THE TABLE.

»

Information promised in reply to Mr. M. Asaf Ali's starred question
No. 211 on the 25th January, 1937.

Prors oFrErRED To Pusric v New DrLHI

The bids received at auctions of plots in New Delhi do not show any indication:
of having failed to attract the middle ctars population of the old town. As regards:
the subsequent parts of the question, the position is as follows :—

(a) Plots are auctioned in accordunce with demand and other conditions prevail-
ing, and as many as 300 plots were put to auction on one occasion,

(b) The restriction is imposed by the Building Bye-laws framed by the New
Delhi Municipal Committee.

{c) The plans sanctioned by Government for this area, in accordance with
which the houses are to be constructed, do not provide for communicating
doors between adjoining houses; so far there has been no demand for

such doors from the lessees.

(d) The question of the disposal of such plots is under consideration.

(e) to (g). No scheme of development har yet been taken in hand in the
arear referred to.

Information promised in reply to atarred question No. 380 asked by Bhai
Parma Nand on the 8th Febriary, 1937,

PREPONDERANCE OF MUSLIMS ON THE STAFF oF THE KILOKRI SEWAGE
PumMpING STATION. .

(a) The number of employees is as follows :
Hindus. Muslims. Sikhs. Christians.

(i) Permanent and quasi-permanent 10 7 1 1
(ii) Menials . . . . . . 3 5 e ..
(iii) Work chatged . 85 55 3 2
(iv) Bubstitute . . . . Nil, Nil. Nil, Nil.

(b) and (c). No. The staff of the Kilokri Pumping Station consists of :
Hindus. Muslims. Sikhs. Christians:

a7 3r 2 2
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(d) No preference is given to any community, but with a plant running day and
night throughout the year the staff must be sy composed that even on religious holi-
-days, festivals, etc., a sufficient complement of men is available for duty.

(e) Yes.

Information promised in reply to starred question No. 469, asked by Khan
Bahadur Shaikh Fazl-i-Haq Piracha on the 2nd March, 1937,

“CONKECTION OF BHERA AND MoNA RAiLway STATIONS' BY A RAiLway Line.

(a) The reply is in the negative. No such survey has been made.
(b) No.

(c) Government are aware that traffic moves by road between Bhera and Bhalwal
‘and Bhera and Phularwan,

(d) The Agent, North Western Railway, reports that the Irrigation Department
:now have a system of drainage which prevents water logging of the land at Pakhowal
Railway Station. The earnings of this station were Rs. 18,8190 for the 12 months end-
:ing January, 1837,

(e) No.

Information promised in reply to part (h) of starred question No. 472 asked
by Rai Bahadur Seth Bhagchand Soni on the 2nd March, 1937.

"RECRUITMENT OF RAWAT AND MERAT COMMUNITIES OF AJMER-MERWARA IN
CERTAIN BAT‘I‘AL‘[ONB, ‘ETC.

Rawats and Merats have always been recruited to the Ajmer-Merwara Police Ber-
vice. Of the present Police Force in Ajmer-Merwara, one head constable and 38
.constables are Merats and four head constables and 72 constables are Rawats.

Information promised in reply to parts (b), (c) and (d) of unstarred ques-
tion No. 41 asked by Seth Haji Abdoola Haroon on the 2nd March,
1937.

-C'oNCESSION IN RAILWAY FARES FOR PILGRIMS ATTENDING CERTAIN FAIRS IN
SiND.
. (b) Yes: for the Lalshahbaz Fair at Sehwan.

{¢) The concession for the Luwari Fair near Badin was intended to test the possi-
tbility of developing mela traffic by the grant of concessions.

The reply to the latter part of the question is in the affirmative,

(d) The number of passengers who availed themselves of the concession in each
«direction was as follows :

Luwari Fair . . . . . . 3,977
Lalshahbaz Fair . .- . . 4,150
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Information promised in reply to starred question No. 548 asked by Mr.
f : Mohan Lal Saksena on the 8th March, 1937.

RESOLUTIONS PAARSED BY THE LEGISLATIVE ASSEMBLY AND THE ACTION TAKEN

THEREON.

Date on
Serlal
No moved.

Department
concerned.

Action taken by the
Government.

[

Do, TORE™

4th Beptem-
ber, 1935.

3| 13th Septem-
ber, 1935.

18th BSe
ber, 1936.

[ 3

5| 4th February
1036. '

6 | 4th February,
1936 and

11th Febru-
ary, 1038

71 11th Felhgigé
ary
and  18th
February,
1936.

Gobind
Ballabh Pant.

Mangal

Mr. Ram Narayan
Bingh.

concerning employ-
ment no.;h ‘women
d .

- ture of
Locomotive require-
ments on gt.ste
Rallways.,

Roduction of imj
duty on Carbon
blocks

Position of
Nationals
in Zanzibar.

Indian
acttled

peo|
exciuded and
tially excluded

I n dustries
and Ia-
bour,

Rallway

E d ucation,
Health and,
Lands.

Defence

Railway

Home

In accordance with the
Reeolution adopted the
convention was ratified.

After carcful consldera-
tion of the question the
Government of Tndia
have come to the con-

locomotives  in

country is uneconomical

at present.

The Resolution was tm-
‘mented by  Finance
partnicnt (Central

Revenues) Notification,

No. 50, dated the 28th

forwarded to His Majes-
1¥'s Becretary of Biate
for Tndia. The Govern-
ment of India have also
made several subsequent
representations to His
Majesty's Government
in the matter and are
stlll in communication
with that Government.
Government's decision
ia stated in reply to Bhal
Parma Nand's starred
r“:oest.lon No. H24, dated
t 18th  September,
1936, wiz.,, that they
have declded not to set
up any Standing Com-
mittee, but are prepared,
as they alwaye have Leen,
to consult Members of
the Legislature with re-
eard to particular cues-
tlons when it appears
desirable to do sn.
It has been decided not to
exercise the option In
¢ case. The contract
with the B. N.-w.
Rallway will automati-
cally continue for five
years on  the present
and a fresh option
to purchase will be avall-
able on the 31st Decem-
ber, 1942, The contract
with the M. & 8. M
Railway Company has
been extended for a
period  of B yeam from
the 1st January, 1038,
on  terms  much mors
favourable to Govern-
ment than the oxisting
arrangemcent,
Doclaration of arcas as
exeluded ~nd partially
excluded 1 = a matter for
decision by Hix Majesty
in Couneil and & copy ~f
the procerdings In the
Asmsembly wan forwarded
to the Secretary ol State
for Indla.
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Berial Date on
No. which By whom Subject of Rexolution, | Department Actlon taken by the
moved. conueined. Government.

8 | 6th March | The Honourable | Non-ratification of Induutrim In accordance with the
1936, 8ir Frank Noyce. ths draft conven- and la- Resolution adopted the

tioh conterning the bour. conventfm was not rati-
hourr of work fled.
8 | 7th April, | Mr. Muhammud | Import dut on un- Commerce. | No action taken.
1036 and 16th| Nauman. bmkm and
10| 160" April | Sardar  Mangal | Abpola of Do Coples of, the Resolution
pril, T angal P nt a .\ . | Coples t utjon
1936, Bingh. & were &Mrdo\!
and cottage Local (lrwernmenu I'ﬂl'
tries. such action as they

might devmn necessary.
11 | 21st  Aprll, | The Honourable | Non-ratifiéation of | Industries Ig sccordance  with ~ the
1936. 8ir Frank Noyee, | the draft co - gﬁr 1&- esolfition  adopted the
tion coneerning the . convention was not rati-
reductfon of fied.
of work In Glass
Bottle Works.

12 | 21st  Apr, Ditto . | Non-ratification of Do. . |In accordance with the
1936, the draft conven- Resolution adopted the
tion limfiting hours convention was not ra-
of work in coal tifled.
mines. )
13 | 24th Beptem- | Mr. N. C. Chunder | Appointment of a | Eduestfon, | No decisfon has  yet
ber, 1936, ‘ommittee of En- Health &€ | been arrived nt as to th
quiry to enquire in- Lands. action to b taken cn the

to the agricultural Resolution.
indebtedness in
India.

Information promised in reply to starred question No. 589 asked by Mr.
Mohan Lal Saksena on the 9th March, 1937.

CLosING OF CERTAIN RaiLwAy WoRKSHOPS AT LUCKNOW ON SATURDAYS.

(a) Yes. The Carriage and Wagon Workshops at Alambagh, Lucknow, have
been working short time on Saturdays from 4th January, 1936

{b) Short time working on Saturdays was resorted to as the work required to be
done in the various Sections of the Shops was not sufficient to justify full time work-
ing.

(c) Yes. The saff have already heen advised that full time working will be
restored as soon as sufficient work offers which is expected to be in the near future,

(d¢) Does not arise in view of the reply to part (b) of the question. ,

ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS AND THE PUBLIC ACCOUNTS COMMITTEE.

Mr. President (The Honourable Sir Abdur Rahim): T have to inform
the Assembly that the following Members have been elected to the Stand-
ing Finance Committee for Railwave and the Committee on Public
Accounis, respectively:

Standing Finance Committee for Railways.

(1) Mr. F. E. James,

(2) Haji Chaudhury Muhammad Tsinail Khan,

(3) Maulvi Syed Murtuza Sahilh Buhadur,

(4) Mr. Satya Narayan Sinha,

(5) Khan Bahadur Shaikh Fazl-i-Haq Piracha,

(6) Khan Bahadur Sir Abdul Hamid,
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THE PUBLIC ACCOUNTS COMMITTER,

(7). Pandit Nilakantha Das, _

(8) Sir Muhammad Yamin Khan,

(9) Mr. K. Santhanam,

(10) Sir Abdul Haliru Ghuznavi, and

(11) Mr. Amarendra Nath Chattopadhyays.

Committee on Public Accounts.

(1) Sardar Jogendra Singh,

(2) Mr. B. Das,

(8) Mr. J. Ramsay Scott, and

(4) Prof. N. G. Ranga. .

THE INDIAN FINANCE BILL—concld.

Mr. President (The Honourable Sif Abdur Rahim): A Message has
been received from His Excellency the Viceroy and Governor General.
The Message runs as follows: '

“After careful consideration of the amendments adopted by the Legislative dssem-
bly in the Finance Bill 1 have decided ‘that I must use the powers vested in me by
section 67 (B) of the Government of India Act for the purpose of securing the enact-
ment of the provisions included in the Bill as introduced in respect of the enhance-
ment of the rate of the excise and import duties on sugar and in respect of the charge
Jor postcards. My recommendation to the Iegislative Assembly has been made in
pursuance of this decision.

New Dzunr;
The 19th March, 1987,
(8d.) LINLITHGOW,
Viceroy and Governor General.”

The following is the Recommendation referred to in the Message. from
His Excellency: '

““In pursuance of the vrovisions of rub-section (I) of section 67B of the Government
of India Act, I, Victor Alexander John, Marquess of Linlithgo, do recommend to
the Legislative Assembly that it do pass the Bill to fiz the duty on salt manufactured
in, or imported by land into, certain parts of British India, to vary the ezcise duty on
sugar leviable under the Sugar (Ezxcise Duty) Act, 1984, to vary certain duties leviable
under the Indian Tariff Act, 1934, to vary the excise duty on silver leviable under the
Silver (Ezcise Duty) Act, 1930, to fix mazimum rates of postage under the Indian Post
Office Act, 1898, and to fix rates of income-tax and super-tax, in the form Rereto
annezxed.

Nxw Druni;

The 19th March, 1987.
- . (Sd.) LINLITHGOW,

Viceroy and Governor (eneral.”
B
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The Honourable 8ir James Grigg (Finance Munber} Sir, I understand
that the actual amendments required to be moved in order to bring the
Bill into the recommended form have not yet been circulated to Honour-

able Members. Perhaps a minute or two could be allowed to allow of this
being done.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Mcm-
bers would perhaps like to have a copy of the Bill as also of the amend-
ments? (Honourable Mc¢mbers: ‘‘Yes.)”

(Copies of the Bill and of the amendments were then clrculated to
Honourable Members.)

-
e
The Honourable 8ir James Grigg: Sir, I move:
“That after clause 2, the following be inserted as clause 3 'of the Bill, namely :
‘3. In sub-section (2) of section J. of the Sugar (Excise Duty) Act, 1834,
(a) in clause (i), for the words “téh annas’ tho worda ‘one rupeo hnd fiva
annas’ shall be substitated, and :

() in clause (ii), for the words ‘one rupee and five annas’ the worda ‘two

rupees’ shall be substitated’.”
8ir; two alterations of .substance were made during the consideration
stage of the Finance Bill, namely, the excision of the enhanced excise
duty on sugar and the reduction of the postcard rate. The first of these
‘represented a loss of revenue of Rs. 1,15 lakhs, and the second a loss
of revenue of about Rs. 50 lahks, the two together making Rs. 1,65 lakhs.
*8ir, without entering into the merits of either question, it is clear that
.the Government of India cannot. scquiesce in a budget unbalanced to. this
.extent, and so there has been no alternative but to adopt the course we
are adopting. Sir, 1 have not attempted to go into a rebuttal of Sir
Cowasji Jehangir's theory of the old Constitution at the Centre, but in
the last week or so constitutional questions have assumed a more than
ordinary importance, and although there is a whole world of difference
between the old Constitution at the Centre and the new Provincial Consti-
tutions, it seems to me that, in this matter, the least said, the soonest

mended ; and that being 8o, I do no more than move the amendment which
stands in my name,

Mr. President (The Honourable Bir Abdur Rahiin): Amendment moved:
*“That after clause 2, the following be inserted as clause 3 of the Bill, namely:
‘3. In sub-section () of section 3 of the Sugar (Excise Duty) Act, 1934,
(@) in clause (i), for the words ‘ten annas’ the words ‘ome rupee and five
annas’ shall be substituted, and

(&) in clnuue (1), for the words ‘one rupee and five annas’ the words ‘two
rupecs’ shall be rubstituted’.”

Mr, ‘Bhulabhai J. Desal (Bombay City: Non-Muhammadan Urban):
Mr. President, for the third time during the life of this Legislative Assem-
bly, I find myself in a_situation which, if we had not got used to it,
would be regarded as almost tragic in the history of institutions of
this nature. I wish to remind the House that dur:ng the time that the
main part of the Opposition in this House was carrying on a struggle out-
gide the House for the emancipation of this eountry, the not uncommon
eriticism was by those who sit on the other side, the Anglo-Indian
press and by many candid and kind friends that we were pursuing the
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path of sterile non-co-operation. I remain unconvinced as to the propriety
of that criticism, but nonetheless by & series of circumstances and
accidents' I found myself, more or less against my wieh, in the position
in which I found myself a little less than two and half years ago in this
House. I then still hoped—though I think it was my own fault that I
should have entertained that hope at all—that their criticism had a more
affirmative meaning than a mere desire to criticise whatever we do in the
hope that so far as they are concerned, their condemnation has some
force or meaning. Believing, therefore, thut by coming here we shall find
ourselves in a different atmosphere to what prevailed before, I allowed
‘myself to think that circumstances had to some extent altered. My
experience during the last three years has confirmed me in the belief
"which I expressed last here in the words which Mr. Dadabhoy Naoroji used
some 37 years ago. This is what he said:

“The Legislative Council was (and / say now is) simply and solely a delusion and
a farce, and its working constituted a worse despotism than was ever exercised by any
native ruler even in the old days. An Orienta?odupot, when he misgoverned, acted,
30 to speak, like a hutcher, and. people were astounded and horrified; this new des-
potism of civilization rather resembled a murder effected by a clever but unscrupulous
wurgeon who drew all the blood from his victim while leaving scarcely a scar upon the
skin.” ' T e
Those words are as tru2 today as they wcre when they were written
87 years ago. They talk of enlarging the liberties of the pedple; they
talk of steps towards self-governinent, of this country; but their acti-n,
at all events, denies any claim either to sincerity or earnestness in their
professions. I am surprised that in a budget, such as we lave had pre-
sented to this Assembly extending to several crores, it should be necessary
for the Finance Minister to come here and tell us that it would be impos.
sible to govern this country without loss of credit, without any detriment
‘to the internal government of its country or its external protection, if
you like to add that, if you reduce 1,65 lakhs out of the revenues. These
1,85 lakhs would have then to be reduced on the expenditure side. But
we have a Government of India consisting of the real consumer for which
the Honourable Sir James Grigg has a great deal of solicitude. Tt is not
the poor Indian cultivator who is usually exploited as a consumer. Tt
_is the insatiable appetite of the consumer, being a part of his own body-
“politic, to which he ought to' pay more attention than the consumer he
talks of now and again. Tt is that consumer who takes all that he can
rob from the dlready starving millions of this country. Therefore, this
hydra-headed monster of Government. consisting of a consumer and 'a

robber makes it his business to see that the last ounce of blood cannot
be saved.

I remember, years ago, learning the language of those who govern
us, that T was told that after all even though you may.demand a pound
of flesh, you may at least within the category of that demand leave a
jot of blood. Evidently, between the consumer who cannot be touched,
the robber must have his way, for he comes to us now and tells us that
ﬂ_'l.e danger to India would be so serious if, for instance, the army axpen-
diture were reduced from 45 crores by 1,65 lakhs, and if, for instance,
the prodigal sor:f when he returned here ss he has done after the last
three years, hud not expeoted, and I hope he did not, a fated calf except
those who find themselves on this side of the House. He will not do uny-
thing to touch them except to keep them feeding more and more. But
he must apply his knife to scrape the little ounce of fat that may be

B2
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left on skeletons, which is represented hy the poor of this land. If this
is what is said t,c be good government and its necessary requirements and
implications, then T am afraid there could not he n worse abuse of that
term. Therefore, it appears to me—and I commend it respectfully to the
House—whether the last straw on the camel’s back has not been reached
in exposing the farce of thir supposed democratic Gevernment of this
country, at least so far as this Assembly is concerned.

Is it realiy useful, I ask, that 144 or 145 men, who have some little
value in true life outside this House, whose time has some purpoge, whose
.intelligence has some-meaning and some value, should be solemnly ~allad
together for a purpose worse than futile? Whether we algrec or. whetber
we disagree, it eiinply does not matter. The only result is the expendi-
ture of time and money in a manner that can 'm]y be described as tragic.
I would sooner, Sir, the Government of India Act will give the power to
the Governor General and his advisers to take the kind of step which they
are sbout to take and instead of recommending to,us I would. sooner that
they became, in the language of Mr. Dadabhoy Naoroji, a plain unvar-
nished despot without trying to garb themselves into the clothes, to borrow
the language of Sir James Grigg, that do not fit them any Innger The
elothes deceived the Indian people for a time. I think the better recom-
mendation of the Governor General should have been that this House is
dissolved or adjourned sinc¢ dic until the Government come to their senses
again. It would have been in the fitness of things, for, indeed, it is a
disgraceful sight to see 23 men who are serving in the counfryside und
who are brought here to raise their hands each time the first band goes

up and take a little mild exercise by walking into lobbics. Why is this
money wasted? Why is it not said and admitted that where the Leader
or the other side walks, 23 other persons have also walked? My country
is too poor to afford this luxury which is said to be the farce of a Consti-
tutional Government. Then, there are 16 otiiers who stand next to them.

I wish T had words bitter enough to bring home to those gallant Captains
who come here in their pride and glory of their murtial race, not renlising
the cowardice that lies huried in their soul. Tf that is the wav in whigh
the Government of India are to be carried on, I, for one, would be wery
lad if this House were closed once and for all (Hear, hear), so that at
least the world may know. that the deception is not being carried on wny
longer. That, Bir, is the mildest criticism of the situation in which we
find ourselves. For, why, we, at all evants who have the eapacity to
render some little public service, shonld be called herz in solemn consul-
tation and votes recorded only to be scorned and rejected afterwards.
I refuse to beg, but I still fcel that the Government of India might have
behaved better, might have understood, at all events, the spirit of the Act
if not. the letter, for it does not follow that becanse you have the nower,
therefore you must each time abuse it. T entirely sympathise and asso-
ciate myself with mv Honourable friend, 8ir Cowasji Jehangir, when he
says that the Constitution does not make it obligatorv on vour part that
you shall be callous, cruel and indifferent to every demand of the repre-
gentatives of those from whom, by an act of formal legislative measnre,
vou do nothmg, clse but rob them of their livelihood. For, after all, if
we are going to perform our duties towards them, we would at least
sooner gave them the expenditure of maintaining 145 men in this House

to no purpose.
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8ir, coming to the amendment itself, T have no desire to add to the
debate which had taken place, for what we are egolemnly nsked to do is
to take back the vote of the House as one of the Anglo-Indian papers
reported where every Indian elected Indian Member voted against it. I
was told during the course of the debate that it is necessary that the
weaker of these factories should be weeded out in order that the stronger
children may grow. I do not wish to repeat what I said, but 1 will content
myself by saying that if that process were to be applied to the families
of those who sit on the other side, I am quite certain that they would
not go to a doctor on the occasion of anemic condition of some of their
children, while others are strong. But if that were all, I would not
bother about it. I am one of those who earnestly and honestly believed
both as & matber of coonomies and finance that revenue duty should ulways
be levied on those industries to the extent to which’ industries must be
taxed which can bear it. But they canrot he levied for the purpose of
carrying out some indirect check on over-production of a particular com-.
modity. This is' a novel and dangerous.doctrine. T believe in planned
economy, but I do not believe in the economy of the type where profession
is onc and the purpose is another. But if it were only that, T would
not have objected ‘to this measure, but there is something much more
distressing, much more poignant belind this. Tt is to be admitted that
whatever may be the future consequences which are pictured, theve is
immedinte disaster to those farmers in the Punjab, in the United Provinces
and Bihar who extended the cultivation of sugar-cane in replacement nf
other crops, and it must tuke a considerable time for them to readjust
their rural economyv (Henr, hear), and while it is being readjusted, lakhs
and lakhs worth of cane, I am credibly informed, would probably have
to be sold for nothing, if not burnt. If this is the picture the Honourable
the Finance Member can contemplate with a degree of equanimity, even
leavened by a certain amount of humour, T regret very much that I cannot
join him. The Honourable 8ir Henry Craik the other day thought I was
using a strong expression when T said that Nero was fiddling when Rome
wag burning. But I should like to know whether even that great oft-
quoted representative of despotic callousness is not being sometimes sur-
passed by the manner in which the Government. treat measures and which,
in the name, if you please, of the necessity of good government of Indis,
we are asked to expect, we are asked to receive and we are asked to respond.
It is, Sir, adding insult to injury. 1 wish they had found some other
method instead of the one which is now being adopted in order that we
may take back what we solemnly believed to be wrong. Sir, on grounds
such as these and the manner in which the Government of India Act is
being worked if only in order to expose the hollowness, the delusion snd
the farcical character of the procesdings of this House, it may legitimately
be asked why is it that I have allowed myself during the last three years
to participate in it. I confess I had a little faith that forms will not
ren:ain forms and they will not be reduced ‘te a farce. And, I have more
faith that the more we continue to expose the delusion the sooner I am
able to convince those who stand outside this House and &t our back on
whom salvation of this country depends (Hear, hear) that we might, by a
constant, expression of our views on every public question that comes
before it, and it would be, if nothing elsc, an education to my countrymen
to the extent necessary to lay the foundation for direct action. It is in
those hopes and with that belief that I associated myself for a period,
because the natural constitutional life of this House would end so far
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as the budget is concerned in a day, if not within an hour. I shall:
seriously consider if this is all the use that this great Constitution and
these so-called progressive reforms are capable of being put to, if it 18 not
worth while making an earnest appeal that that delusion would do us
some good, it would save some money, and create some decency if this.
Constitution and its successor were withdrawn and we were governed as
we were governed while we continue our struggle until it ended, as you
governed us 30 or 00 years ago. TFor the forms deluded us for u long
time, and in that snare many an Indian whc calls himself educated has
been trapped, and 1 hope and trust that my appeal will not go in vain
when I point out that either we must serve and be a reality. or the farce
be ended. With these words, I oppose the motion. (Applause.).

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir, 1
must admit that I did not expect a debate on the constitutional position of
this country this morning. I must also admit that if a debate does take
place, we cannot lay it at the door of the Honourable the Finance Member.
Since the victories at the polls of my Honourable friends to my right, the
Honourable the Finance Member has been cooing like a dove. We have
had the pleasure of seeing him more frequently on the benches to my right
than ever before, and, therefore, to be perfectly candid and honest, I can-
not lay the blame for this debate at his door; and also, Sir, I cannot but
in my heart of hearts exocuse my Honourable friend, the Leader of the
Opposition, for huving initiated once again a debate on the Constitution
under which we work and make us reflect a little more seriously, perhaps
with a little more sadness, upon the Constitution we will be called upon
to work in the Centre, perhaps in a year or a vear and a half. B8ir, the
Honourable the Finance Member said that the least said quickest mended,
and that he did not desire to go into the constitutional position which he
himself raised in this Honourable House this time lasl year on a similar
debate. 8ir, 1 said on that occasion that I was surprised, I was shocked,
at the mentyl attitude of my Honoureble friend, and in all sincerity, in
all honesty, I wus preparad to put it down to his lack of knowledge of how
the present Constitution under which we work came into existence. But,
to my utter surprise and deepest regret, I found that, under instigation cr
on his own initiative, the Lender of the House of that duv, whose absence
we still regret, was tempted to justify actions on the part of (lovernment
talen, not in the spirit of that Act, but on the letter of the Act. And now
I desire to draw the attention of the Honourable Member to the implioa-
ticns of that mental attitude.

Sir, in tha future Constitution, that we shall be called upon to work,
there are what are now called safeguards, and we have been told over and
over again that those safeguards will cnly come into operation when the
finsncial credit of this country is at etake due to the actions of this side nf
the House who will then sit on the opposite side, that those safeguards
will only eome into operation when law and order is at stake due to the
actions of this side of the House who will then be on the other side, that
those safeguards will come into operation for the ultimate safety of this
ccuntry and its people. We have been told that over and over again, but
we have also been told that in drafting an Act it is not possible to put it
down in black and white as to what extent those in authority can use the
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discretion vested in them. It can be done only by the instrument of ins-
tructioris, and not even by thut. It can be only done by the good sense
and common sense and sense of equity and honesty of those who are put in
authority. Sir, these were the very arguments used by statesmen im
England when the present Constitution was mooted and discussed and
considered, and we were told that the great advance of the present Consti--
tution as compared to the Constitution that preceded it was that these
powers given to Government to override the wishes of this House would’
he put into operation with justness, with integrity, with honesty and for
the ultimate safety of this country. We were told so then; we are still
told the same thing about the future Constitution. What is the inferencer
that we should draw from the mentality exhibited by the Honourable the
Finance Member and the Leader of the House this time last year? That
is the question I would ask Honourable Members opposite to consider and
meditate over. 8ir, it was never intended, I maintain most strongly, and
anvbody canmot but eome to the same eonclusion who reads the proceed-
ings that took place prior to the present Act: coming into force, that Gov-
ernment should not listen to this side of the House and should not as far as
possible carry out their wishes. And, if that was the spirit of the Act, 1
mnintain that the Leader of the Opposition is .absolutely within his rights
and is in justice bound to read out such quotations as he has done from
the speeches of men like Dadabhoy Naoroji who lived and died years ago.
Ang if the quotation can be applicable, perhaps not so forcibly as my Hon-
curable friend believes, but can be applicable to actions of Government
todny, if & hook written something like 88 years ago can be read today as
applying to the present Act under which- we work and the present actions
of Government, what advance have we made? And is that what our Hon-
ourable friends mean to tell us, that, since the Act. preceding the one under
which wa work, there has been no advance, that the letter of the law must
be carried out? Then, how nre we to contemplate the future with regard
to the Act that will come into force within a vear and a half? Are we to
be told hy those in authority four or five years hence that this is the lettor
of the law, that they are given the discretion of interfering with our actions
and although there might be a doubt whether cur actions would lead this
country to ruin or not, they are going to force their will upon us, and
exercise their safeguards, because that is the letter of the law? Ts that
what we are going to be told, and s that the inference that we should
draw from the stntement made this time last year by the Finance Mewber
and by the Leader of the House? TIf so, it is a sad day for Governmeant,
it is a sad day for us, it is a sadder dav still for those like myself who
always have believed and always will believe in the British connection and
those who have stood strcngly and firmly by that British connection and
will ever do so. Tt is the saddest day for those who hawe stond by this
connection and who will stand by it for ever. My Honourable friends will
be here today and will be gone tomcrrow. But I and my children will
remain in this country as Indians for ever and we have to contemplate
that future. We look forward to a future of peace and prosperity, of con-
cord and the best of relations between: Englishmen and Indians: that is
the future we are looking forward to. Do not smash our ideals. That is
all 1 have to say, and I trust that with a little more experience, a little
more. knowledge of how the present Constitution came into existence, of
the assurances given by British statesmen, many of whom are not in this
world today, the Honourable Members opposite will familiarise themselvea
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with these assurances rather than quote to us in the future what every
school boy in politics knows, the letter of the Aet, and read out to us sec-
tions which we know by heart and which many of us considered and dis-
cussed bafore they were actually drafted. It is an insult to us. I had no
chance of replying to it last year: I had one chance this year, and I thank
my Honourable friend, the Leader of the Opposition, for having given me
snother opportunity of expressing my views trusting that in the interests
of the British Empire, in the interests ¢t Englishmen in India who will
live here for generations, in the interests of my school of thought, Honour-
able Members opposite will live and learn: and God help them.

Mr M. S. Aney (Berar Representative): Sir, it is really sad to contem-
plato that we have to repeat even this yesr what we have been doing for
tho last two years in regard to the Finance Bill. This House, as you
know, hes been expressing its opinions and consideted opinions, ‘on the
taxation proposals contained in' the Fittance Bill ‘from year to year; and
the reply which the Government of India have been giving to the re-
presentatives of the people on this side of the House 48 almost monotonous
namely, ‘‘Huaving heard all that you have to say, having given the best of
our thought to everything vou heve urged, we feel that there is nothing
worth hearing, there is nothing worth considering in that."” The introdue-
tin of a recommended Bill to my mind means nothing but a calenlated
insult to the representatives of the people and an attitude of defiance
tcwards public opinion expressed and reflected in the vote of this House.
The Finance Bill has been modified very slightly by the House and the
points on which it has been modified are also well known to the Honoruable
Members of this House. The demands whiech those modifications really
imply are demands made by the representatives of the people in the best
interests of the public of India. The demand for the reduction of duty on
porteards or the demand for the abolition of the increased excise duty on
sugar have been demands of this House placed with all the wealth of argu-
ment, with all the cogency and all the earnestness which Honourable Mem-
bers on this ride of the House can command: and what is the reply? The
reply is this: it is contained in the little endorsement which bears the
signature of His Excellency the Governor General . . . . .

: lgr E. Satyamurti (Madras City: Non-Muhammadan Urban): What is
the date?

Mr. M. 8. Aney: The date is in ink and the remainder is in print.
Mr, Satyamurti: You can comment on it.

Mr. M. 8. Aney: This iteelf is a comment, and needs no further com-
ment. What time did he take to consider these matters? Absolutaly
nothing. In fact, they came here with a pre-conceived idea, with a pre-
determined mind to carry out their will and nothing else. Any opinion
axpressed by the people was only a matter which under the Constitution
they had to permit, and there was no other go for it. Tf the law had per-
mitted them to carrv the Finance Bill in the form in which it was brought
on the very first day, they would have done it and would have done away
with any kind of discussion, deliberation, or consideration of the measure



- THE INDIAN FINANOE BILL, 2259

by the representatives of the people on this side of the House. An attitude
of this kind is not only bad in itself, but to my mind it indicates somnething
which is worse than that. As my Honourable friend, Bir Cowasji Jehangir,
has rightly pointed out, it is not bad only for the time being, but it takes
awav all hope of a bright future for the people of Indis. What can the
people think of those men or persons in power who times out of number
have flouted public opinion and have given not the slightest vegard to the
considered views of this House? How can the people expect that the new
Censtitution which is to come is going to be worked in any better spirit
and ‘s going to give opportunilies for the representatives of the people to
exercise their judgment and exert some real power and influence over the
affuirs of their country? T am quite sure, the attitude which the Govern-
ment have shown in coming out with a recommended Bill, which show
not the slightest consideration for any one of the amendments carried by
this Hecuse, indicates that this is a Government which have been once,
rightly characterised by certain people as consisting of a steel frame only:
8 steel frame has neither a sonl ner a’ spivit of sympathy: it ~annot create,
it cannot sympathise. Tt is as wooden and unchangeable as anything, and
it has, therefore, got to be broken if we want to do anything with it: there
is no othor way: it has either to be replaced or to be hroken—it cannot be
bent Lo our will. With this attitude, the people are not going to take very
kindly tz the new reforms, regarding the ushering in of which s6 much
has hecn epoken. This year, particularly, Members after Membera of the
Government of India on the Treasury Benches have, in reply to several
dcbntes, got up and spoken to us in a very patronising manner saving:
‘‘The new reforms are coming: the responsibility is going to be shouldered
by Honourable Members on this side of the House'’, indicating thereby
that there.is a fund of sympathy in which the new reforms are going to
be worked: and on their part they were promising at least some kind of the
help and enceuragement the peaples’ representstives may need to secure
the favourable working of the new reforms. Men are not merely judged
by the words thev use. T want to intimate to Honourable Members on the
Treasury Benches that they are not weighed by their words. In fact, ro
fur as word is concerned. unfortunately the whole history of India testi-
fies that there is absolutely very little for them to eclaim any credit for
themselves on that acecount and those who have preceded them. 8o their
werda never carry any weight with the people, and it was never regarded
a8 # matter to be seriously considered at all. But if they really want thair
words to be seriously understood by the people of this country. if they
really thoughs that this was an opportunity for them to create a better
Lope in the minds of the people about the future, then the veal thing for
them was to come here with a Bill which showed rome consideration for
the demands which the people have been mezking from time to time for »ll
these yvesrs past. Particularly, T wish to refer to the demand as regards
the reduction of the price of posteards.

Sir, the people have not forgotten the day when they had the one pice
perteard. It was increased to two pice and then to three pice,
and the demand now of the people is to reduce the price of the
posteard from. three pice to two pice. The one pice posteard affair which
they have been enjoving for a very long time hae now been almost forgot-
ten. Here it must be remembered that the price of the posteard was
inereased ‘from {wo pice to three nice only as an emergency measure, but
that emergency does not exist any longer. The prerent demand is for the

12 Noon.
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reduction in the price of the postcard from three pice to two pice, because
it presses the people very hard, and particulurly the poor penple are very
hard hit by it, and the equity and justice of that demand which cannot Le
denied by anybody has remained unheeded for all these years. Sir, the
wuar measures and emergency measures have all gone, but cerlain other
ernergencies have come in. Emergency relief is still continued to certain
classes, but the poor :nan who is once crushed remains crushed for ever,
and for him there is no hope at all. I think the only day when he can
expect real saivation it when the steel frame goes away and real power is
transferred to the rzpresentctives of the people. There is na other chance
for the poor man, there is no real hope for him, until and unless the steel
frame disappears from this country and power is transferred to the re-
presentatives of the people. This is the lesson which the introduction of &
measure like the one Government have brought before us tenches the
pecple, and is that the lesson which the Honourable: Members of the Trea-
sury Benches want the people to learn on the eve of the introduction of
big reforms about which they have been talking so eloquently all these
davs? They don’t create in the minds of the people a real feeling to receive
and worx those reforms in good grace. Tf the people talk narshly, Gov-
erninent Members complain that the people are opposed to these reforms.
It ir not the mere words or language of the Act that is going to create rnLy
real and substantial reform. it is the attitude of those who have to «d-
minister the Act that is geing to create a real feeling and a real desire in
the minde of the people to work the reforms. We do not find any indica-
ticn of any change in them, any indication of even making a gesture of
goodwill towards those peonle the leaders of whom they are asking to
shoclder the new responsibilitics. Under these circimstances, {here is ro
hope for the people and no remedy bhut to assert and assert with all the
anrnestness they command that they treat a measure like that with con-
tempt, and I, therefore, ask this House to dismiss it, to reject it without
giving tha slightest consideration.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, cne feels very pained to see that the action of the Government is
calculated to destroy the very thing thev wanted to build. When the Gov-
ernment advise the Governor General wrongly, it is really a calamity to
the country. Now, Sir, what do we find? What was going on in this city
of Delhi during the last few davs? They held a Congress mezeting a few
days ago, and they discuseed the guestion whether the Congress shounld
accept office or not. Opinion was naturally divided very strongly, hut the
saner elements in the Congress, or the rigcht wing section prevailed, and
thev persuaded the other ride to accept office. Now, when they have
decided to accept office and work the reforms, here comes the death blow
frem the Government to destroy the good atmosphere that has been creat-
ed by the Congress decision to work the reforms. Here displomacy would
have had a better effect than thrusting on the people a mensure like the
one wsa have before us. What do we find? We find that the Honourable
the Finance Member alone wants to rule the whole countrv by his will. Tt
is not the will of the Government, it is the will of the Finance Member
that has prevailed. Ho may have been udvised by his Departinent, but it
is his will he wants to enforce on the counfry as a wholé. Tt is not the
views of the Honourable Mémbers sitting over there which will decide the
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issue, because they are bound to vote according to the instructions issued
to themn. If the Honourable Members on the Treasury Benches had been
given free choice to vote as they liked, T am sure that at least half the
Members on that side would most readily have voted with this side of the
House. -It is a misfortune, Sir, that the Government, constituted as it is
today, has to instruct its agents to vote in a particular manner, and the
whole of the Governmant votes en bloc accordingly. DBut what did we find
in regard to the sugar excise duty? Not u single elected Indian voted with
thie Government on this question Even from the European Group we
find that Mr, Ramsay Scott voted against the Goverinment (Appluause from
Congress Party Benches), because, Sir, he represents the province where
the sugar-cane industry has made perhaps the greatest headway. He
knew what oircumstances exist at present. But other members of the
European Group 'went with the Government, but we need not tuke them
geriously, because they are neither sugar-cane growers, nor factory owners,
nor are they ecnsumers of Indian made idugar because whatever sugar they
consume f8 lump sugar which is imported from outside. So it does not
matter o them which way they vote, and, therefore, I do not attach any
importance to their votes at all,—theirs is prdcticallv no vote at all. Now,
the only votes which were there were the votes of the elected Members on
one side and of the Government Members on the other side,—the Govern-
ment Members were, of coutee, forced to vote with the Government on
aceount of the Party discipline. or according to the notions of the Honour-
able the Finance Member. Therefore, I think, it is undiplomatic and
inopportune to advise the Governor General wrongly to make n recom-
mendation in this matter. They have ereated difficulties not only for men
liko myv friend, 8ir Cowasji Jehangir, and myself, bnt they have created
difficulties even for those who were going to bring their flock to work the
new Constitution. 8ir, they will have a lot of difficulties in their camp.
Instend ~f working the reforms, now the Government hawe asked them to
gn inride the Councils and wreck the Constitution. That is forcing the
hunds of at least six provinces, —the Finance Member has created difficul-
ties, not for the Government of India, but for the Provincial Governors
wh» had no vnice in the decision made by the Finance Member and which
is being thrust on the country today. I wonder what the Provineial Gov-
ernors would be feeling about {his action, especially the Governars of those
provinces where the Congress are in a great majority and their votes sount
a great deal. I do not know how the Government make up their minds.

Have they got only one thing, namely that they muet carrv their own will,

that they must enforce their own will on the people like Mussolini er
Hitler? Theyv must at lenst care for the good of their Constitution and of
their Goverminent teco. They must ses what difficulties they are creating
for the other side, for their own friends, for their own people who are run-
niny their ehow in other pluces. Tt is absolutely ignored. 1 would certain-
lv pity the position of His Excellenev 8ir Harrv Haig and the Governors of
the other provinces. The point is this, whether the unanimous voice of the

people should prevail. or the voice of one single man who is controlling

should prevail, because I refuse absolutely to believe that it is the voice

of anybodv elee except that of the Firance Member and his Departmant.

He may think that it will prove a boon later on. e is a very shrawd

man, he is a verv able man, he is a very intelligent man, he can under-
{‘L{;}"i many things. We may be dull people, we may not have got brains

ike his.
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Mr. 8. Satyamurti: Speak for yourself. (Laughter.)

Sir Muhammad Yamin Khan: But.I can say this that, when we sup-
port the Government, we do so with the utmost sincerity, and, equally,
when we oppose the Govirinment, we dn so with the greatest sincerity.
The Government should have considered that when we give them advice, it
is worthy a little

An BHonourable Member: For their own good.

Sir Muhammad Yamin Khan: . . . . . for their own good. Tf it is
good for the country, it is good for the Government also. Think of the
political cffect, lcaving uside the economic side—T have already said that
eccnomically it will bring ruination in spite of the Honourable Member
thinking that it will prove a boon to the country, and that ruination will be
reflected in the country later on. Policy 'and diplomacy should be such
as to succced. but if it leaves bitterness, it should not find a placc. When
the historian will write the history of this period, he, will write with the
greatest bitterness. To carry one’s’ will through in spite of the peoples’
opposition is a thing to be greatly deplored. If the Government had listen-
ed to> the voice of their friends in the past, they would not have been in
the position in which they find themselves today, and, it they go on ignor-
irg them, thev will be in & worre position hereafter. I do not know
when the advice was given to His Excellency the Viceroy, the date has
been pui in by pen, and it shows that the whole thing should have leen
printed long before the date that is put down there. But whenever it may
have becn giver, it was a wrong advice and should not have been given
to His Excellency the Governor General, especially at this time when he
is thinking of bringing in the Indian States. I do not know what effect
this will have on the minds of the rulers of the Indian States when they
come to join hands with the Government. They will be wondering whether
their voice will prevail or the voice of one man who goes up to advise the
Governor General in future. These things ought tc have bheen foreseen.
Wise men foresee a long way ahead, not the momentary effect. With
these words, I oppose thz amendment. (Applause.)

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhamimndan Rural): After the speech of my Honourable friend, Sir Mu-
hummad Yamin TKhan, T think it is unnecessary for anvbody else to
advance anv further argument in support of the attitude taken by the
Leader of the Opposition. I would not have got up if T had not had a very
strong feeling on the subject, as much on its merits as on constitutional
grounds. I do not know if the benches opposite realise the deep agony
and the galling mortification that the repeated reminders of our utter help-
lessness inust be causing us. I do not know if they can form any measure
or any idea cf it. After all, are we to continue to be pawns in a political
game in this international pursuit of the consuming arabitions of Great
Britain for ever. That is the main problem. Will they ever continns to
fiddle with us in order that they may grow fat and fatter? But I do not
intend to address myself to these aspects of the question at any length to-
day. As T said, T am really sad, snd to find with what utter contempt the
oollective opinion of the elected Members of this House is treated by  the
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benches oppcsite, sad to reclise thut things like this 1must be happening
and yet we should still continue acquiescing in the present system! Every
nation deserves the Government thit it kas, und if we had the gower to
rebel, we would have broken our shackles long ago. Still we were eatis-
fied with pious denunciations but that cannot carry us further. What we
baie to do today is to steel our hearts und to reaffirm our detzrmination to
udopt practical measures in order to bring foreign domination to an end,
in order to destroy the monstrcsity of ulien rule and to secure for ourselves
the God-given right of ordering the affairs of our country according to our
own wishes,—not only inside, but also of determining our relations with
the people abroad as it suits the best interests of our country. We again
stand here today to reaffirm our determination to attain independence, to
prepare the ground for that assembly in which the elected Members of the
people of this country will determine the Constitution suited to their gen-
ius, 8o that this country may advance forward, not only to improve the lot
of the starving millions in this land, but ulso to restore peace in this tor-
mented world. That is the lessen that we once again' learn today. But
this absoiute despotism "has to be ended, and every step leading to its
epeedy end has to be taken to achieve this purpose. We are here today
eeam reminded of the despotism and monstrosity of the present order of
things, but it is not only that. Even judging this issue according to their
nwn standards, in the terms of their own Constitution, in the light of their
oft-repeated dec’arations, this step is indefensible.

Sir. we were told that the fiscal autonomy convention was a reality.
Does this attitude of this Government conform with that declaration? Is it
in accord with their declarations regarding fiscal autonomy? Have not
the Govcrnineni declared again and again that, so far as matters of this
type are concerned, so far as matters relating to the imposition of import
duty, cxeise and cther things are concerncd, the wishes of the representa-
tives of the people in this House, even in the crippled state in which we
ara expected to work here, will be respected? Had they not again and
again deciared their willingness to drop the Bills relating to the imposition
of immort duties even in the matter of British textiles and other things if
the elected representatives in this House did not approve of those Bills by
a majerity?  Did not the Government in fact actually withdraw a Bill once
when the elected representatives did not support it? Have the Govern-
n:ent then anbandoned that convention of fiscal autonomv? If it has, then
let thera candidly declare that they are moving backwards and their pre-
peration for so-called Swaraj is only a przparation for further tightening of
our fetters. Tt is unthinkable that in a matter of this type the Government,
throwing to the winds all their solemn promises, should have trampled
uron this cenvention which they had repeatedly nccepted in unqunlified
language. Sir, what has the Honourable the Finance Member done. He
has in relutive terma »educed the imvport duty on sugar and increased the
excise dutv, The difference betwnen {he exczise -luty and the ‘mport duty
was larger to thia time than it will be under the change suggested hv him.
Is it in anv way defensible? T ask the Honourable the Finance Member—
can there be any justification for bringing down the import dutv relatively
in terms of the excise duty? He was telling us the other day that he had
increased excise duty onlv by five or ten per cent. of the imvnort dutv—
I do not exactly remember—but he meant to convey that the increase
in the duty was very small, that it bore a very small proportion, but ean
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he deny that he has made the position and the lot of the indigenous pro-
“ducer and manufacturer of sugar much worse? The increase on excise
duty is 50 per cent, the increase on import duty hardly three per cent,
and the increase of excise duty on khandsari sugar more than 100 per -
cent. He has adopted the reverse order of things, smallest increase of
import duty and biggest increase on khandsari sugar, proportionately and
relatively. Can he defend such a step? :

Then, Sir, we were told and we have been reminded again and again
that the present Government of India are the trustees o} the dumb driven
pcople, us thev are called, of this land. We have been reminded agaiu
and again that the Government of India take a special interest in the
welfare of the agricultural clgsses. Looked at from the farmer’s point
of view, nothing could be more brutal, more callous than this increase
in excise duty. The Honourable the Finance Member kmows that the
Local Governments have encouraged thecultivation of cane, especially
in the United Provinces. They~have‘exacted a considerable ‘Amount in
the form “of irrigation rates through the extension of cultivation of cane.
The poor cultivators whom they managed to keep ignorant and illiterate
all the time have been duped by them into extending the cultivation of
cane. They have been pramised higher pricep and asked to give up their
original natural rotation of crops and to take to canc. This year, about
five lakhs of tons of additional cane are standing in the fields. That is,
according to the prevailing rate, worth at least 50 lakhs of rupees. The
Honourable the Finance Member tells us that the sygar industry is heading
towards a disaster. If not so, it is at least facing a great deal of difficulty
today. He says that the income-tax receipts have come down, that the
-sugar industry is today faced with a crisis. Obviously, in the c¢'rcumstances
‘it will be difficult for the manufacturer to purchase even the quantity of
sugar-cane that he purchased last year. In the circumstances, instead
of giving some sort of relief to these people, in order to enable them to
make use of the sugarcane produced by them, here, at this eleventh hour,
when it is not possible for the agriculturists to find any other means for
crushing their cane, he hurls this bolt upon them in order to blast them
completelv. Can there be any justification for it? What does this attitude
towards the agriculturist mean? We are told that it is the function of
the Government of India to protect the rural classes, that they take the
greatest interest in the weak, starving and suffering people, yet their
declarations and their professions are entirely opposed to their real practi-
‘cal activities. What is the use of these Agricultural Commissions, what
is the use of these stud bulls, if these people are to starve, if their crops
are to rot and if, after being deceived into a plan of action engineered by
this Government, they are thrown overboard at the eleventh hour? Can
any Government elsewhere behave in such a callous, brutal and dishonest
manner? These sugarcane planters and farmers are now being thrown
into the wilderness. They will not have anything to pay their rents. They
will not have anything to purchase their loin cloth. They will have
nothing to feed their starving children with. The only profitable crop in
my part of the province today is the sugarcane. It is only through sugar-
" eane that the heavy burdens that the agriculturists have to face have been
discharged partially, and, mow, at this hour, these agriculturists are
being crushed. These farmers are being thrown into the sea and their
interésts are being trampled upon in a ruthless manner. I do not very
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much worry about the manufacturer. I am interested in him, but I
cannot tolerate this state of affairs in which this skeleton is bundled up
and thrown into the grave although he can be saved.

Sir, we are told by the Honourable the Finance Member that the sugar
industry is suffering from a glut, a surfeit, that idle stocks are lying here
and there. Assuming that that is correct, what would a national Govern-
ment  do in these circumstances? Would it make the state of atfuirs
still more difficult and worse, or would it ease the situation and give
-appropriate assistance to the growers? And what is the fault of these
sugar manufacturers? Only this that they have developed this industry
at a quicker speed, that they have developed it at a more accelerated
rate than had been expected by the Tariff Board. Sir, does it not amount
‘to a breach of faith? Government had. promised them that at least for
seven years they would have a.certain rate of protection, but their,
success has aroused the jealousy and envy of the Government of India and
they have adopted a step-motherly attitude towards them. Bir, the
Government of lndia have g.very queer and strange way of looking at
things. They grudgingly .grant some protection to an industry. If it
succeeds then they must take action against it in order that its progress
may be arrested; if an industry fails, then also they :must take action
-against it, because the policy of tariff protection had not proved fruitful!
Sir, in every way the %onoursble the Finance Member will'manage it
according to his own capricious whims—"heads I win, tails you lose".
That is his method.

Now, 8ir, can this exeise duty be helpful to anybody except the
Government? For the consumer, he is going to raise the price by imposing
this excise duty; for the manufacturer, he is cutting down his profit, as
the rise in price is never proportionate to the duty levied; and, so far as
the agriculturist is coneerned, he is cutting down the price of the cane,
as it has to bear some relation to the net price that the manufacturer
gets: with the result that all the three classes must suffer, only so that
he may have this crore and a quarter of rupees. But at what cost! Can
it be of any advantage to any Government to draw money like this when

the reaction of it is this that it dries up the springs from which alone
money can ooze out? :

Sir, it is a suicidal policy that the Government are adopting. Sir, the
Honourable the Finance Member could have found his money in various
other ways. If there had been a national Government, I think the easiest
thing to find this money today would have been by means of the imposition
of an export duty on gold. If even that did not suit his country’s interests,
I do not understand why he should not have devised some means by virtue
of which he could get enough of money from steel and jron. He knows
that there is a boom in the steel and iron industry, he knows that the
profits there are enormous, he knows that the value of shares has gone
up by lenps and bounds, by hundreds. In these circumstances, he could
have laid a sort of tax on the transfer of shares; he could have laid an
excess profits duty on steel and iron, and thus he would have left alone
this skeleton in the village. He would have raised the money he needed,
and nobody would have been much worse. The period of boom is not
of much advantage even to the steel industry. If, in these circumstances.
the industry gets a reasonable rate of profit and not an &xcessive rate of
profit, such a thing would have arrested the tendency towards extra-
wouance and would have kept the industry in a sound condition. We
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could have easily found money in other ‘ways for meeting this deficit, if
it was inevitable. But was this deficit inevitable? Was it not possible
for him to cut down the extravagant expenses of the -administration
further?

Sir, we have been told that there has been an addition to our burdens
because of the separation of Burma. Ig it not a legitimate gquestion to
ask that, if Burma has been separated, what pro tanto reduction should
have been made in the expenditure of the Central Government? Burma
had so far been under the supervision, direction and control of the Central
Government. We were told that we are to lose several crores
because of the separation of Burma. Why did the Government. not cut
down its expenses on account of this separation? Assume for a moment
that Burma had not been separated but annexed to India, the Governmens
would have placed before us new estimates to. the extent of no less than
a crore or two to meet the expenditure in. Burma, but when Burma is
being separated, when Aden is separated, their expenditure must continue
as it was, they will not make any economy, any retrenchment on that
account, “but on the other ha#id they impose additional burdens on the
poor man who cannot afford to part with even a penny, because he has no
more than a penny as the wherewithal of his efistence today? Sir, it is
my grievance that apart from the constitutional aspeet of this question,
therc are several points involved. The Tariff Board are to make. an
inquiry into this matter, and it is prejudicial to that inuiry to raise the
rates of excise and import duty in this manner beforehand. No man
in his senses could have adopted such a course. No Government respon-
sible to any people on the face of the earth could hgve adopted such a
monstrous course, but here they are irresponsible; they are parts of a
machine which is grinding us, and will continue to grind us so long as we
do not break it. But the sighs of the poor, their tears, and our own
prayers and our determination will put an end to this system (Hear, hear),
will bring the day of redemption seon, and we will attain that stage of
complete independence which alone can befit a self-respecting nation,—
the members of which are the descendants of the harbingers and of the
torch-bearers of civilization in this world: and I hope and trust that with
the collective efforts of the Indian nation this day of redemption and
complete independence will be attained much earlier than our enemies
imagine. (Loud Applause.)

Honourable Members: The question may now be put.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:
“That the question be now put.”

The motion was adopted.

Mr. President (The Honourable Bir Abdur Rahim): The question is:
“That after clause 2, the following be inrerted as clause 3 of the Bill, namely:

‘3. In mb—mtion (2) of section 3 of the Sugar (Excise Duty) Act, 1834,

{a) in *clause (), for the words ‘ten annas’ the words ‘one rupee and ﬁ\re
annas' shall be substituted, and

(b) in clause (if), for the words ‘ome rupes and five annas’ tha words 'bwo
rupees’ shall be substituted’.”
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The Honourable Sir James Grigg: Sir, in accordance with sub-rule (5)
of Rule 36-B of the Indian Legislative Rules, 1 have now to request you

to endorse on the Bill a certificate to the effect that ‘‘the Chamber has
failed to pass the Bill in the form recommended’’.

(The Secrctary then placed an endorsement on the certificate to that
effect and the Chair signed it.).

DEMANDS FOR SUPPLEMENTARY GRANTS.

CusToms.
The Honourable Bir James Grigg (Finance Member): Sir, I move:

“That a supplementary sum not exceeding Rs. 60,000 be granted to the Governor
Qeaneral in Council to defray the charges which will come in course of payment
during the year ending the 3lst day of March, 1937, in respect of ‘Customs’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

*“That a supplementary sum not exceeding Rs. 69,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 3lst day of March, 1837, in respect of ‘Customs’.”

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): I have
an amendment to this demand.

The Honourahle Sir Henry Craik (Home Member): I rise to a point of
order, and it is this. The amendment proposed to be moved seeks to
censurs the acticn of Government in censoring foreign letters.

Mr. Pregident (The Honourable Sir Abdur Rahim): Is this a new

service? . _
The Homoursble Sir James. Grigg: No, Sir.

Mr. 8. Satyamurti: You will find, Sir, in the Supplementary Grants,
page 1, 8 note to the effect that ‘‘Ra. 22,400—Cost of collection’ of customs
duty on articles of inward foreign letters and parcels’'.

Mr. President (The Honourable Sir Abdur Rahim): The Chair takes it
thet this head was in the budget.

The Honourable Sir James @rigg: Yes, Sir,

Mr. President (The Flonourable Sir Abdur Rahim): It is a well estab-

lished rule that the Honourable Member cannot discuss questions: of
policy on supplementary grants.

Mr. B. Satyamurti: Bir, I wish to point out that the authoritative
ruling on this point is contained in Ruling No. 510, page 481 of ‘A Selec-
tion from the Decisions from the Chair’’. The President ruled:

_“‘Debate on supplementary and excess grants is restricted to the particulars con-
tained in the eatimates on: which those grants are smought and to the application of the
items which compose those grants; and the debate cannot -tonch the polioy’ or the ex-
penditace sanctioned on other Leads, by the estimate on which thie otigid]l grarnt was
obtained, except so far as such polic;

> ) y or expenditure is brought before the committee
by the items contained in the supplementary or cxcelw estimités” ~ - - '
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This is based on May’s Parliamentary Practice. I .submit that they
are ssking for this money and I come within the exception, that is to say.
this policy of censoring letters is brought before the House by the explana-
tion proposed in the Supplementary Demands, that is Rs. 22,400, cost
of collection of customs duty on articles of inward foreign letters and

els. 1 submit, therefore, that 1 am entitled to raise this question
within the scope of this rule which has been followed consistently in this
House. 1 refuse to vote this grant, unless they give up censoring letters.

‘Mr. President (The Honourable Sir Abdur Rahim): The expenditure is
not for that purpose.

Mr. S. Satyamurti: The expenditure is in connection with foreign
{etters.

The Honourable Sir Henry Oraik: This demand has nothing to do
with censoring letters, that is my point. It has merely to do with
collecting customs duty on dutiable articles contained in letters.

Mr. 8. Satyamurtl: What is meant by dutiable articles? How do you
find out whether there are any dutiable articles inside letters?

The Homourable Sir Henry Orailt: This relates merely to the cost of
collecting customs duty on articles contained in foreign letters, it has
nothing to do with censoring at sll.

Mr. President (The Honourable Bir Abdur Rahim): The Chair rules the
amendment out of order.

Mr. 8. Satyamurtl: Then, I will speak against the motion. I ghould
like to know from my Honourable friend, the Finance Member, if T can,
exactly the scope of A.10 in this Supplementary Demand. That is the
only point I want to raise. My Honourable friend, the Home Member,
referred to certain dutiable articles contained in foreign letters. I should
like some elucidation of that matter. I am snxious that we should
know exactly the procedure, by which this extraction of articles contained
in foreign letters takes place, and how customs are levied. Is it a casa
of the department finding out illicit articles being tried to be smuggled
by means of letters, or is it a case of articles sent in the form of letters?
T want to know really exactly what is meant by this phrase “‘cost of
collection of customs duty on articles of inward foreign letters and parcels’’
In view of your ruling, that is the only point I want to raise. .

Mr. @G. V. Bewoor (Director General of Posts and Tele hs): i
pertains to my Department, I wish to explain the procedufsp Tl]m g:oc;f
dure is that, when articles of the letter mail and of the parcel mail
containing dutiable articles come from foreign countries, they are all
required to bear upon them a declaration of their -contents. It is not
prohibited to send in a Jetter dutiable articles. All such articles are
:ﬁllected in the Office of Exchange, either in Bombay or Calcutta, where
the customs authorities assess the customs duties on those articles on
o e r?lue_ declared on the declaration form which is affixed to the article.

part from this, certain suspected articles, that is articles which might

c2



E‘ -, " LRGISLATIVE ASBEMBLY. i[%ﬂ MarcH 1987.

[Mr. G. V. Bewoor.] :

be suspected to contain dutiable goods, but not so declared by the sender,
are also taken out and opened and assessed. The post office then sends
the articles to destination and recovers from the addressee the customs
duty which is then paid to the Customs Department. For the expenditure
incurred in connection with the performance of this work, the customs
authorities pay the Postal Department certain sums of money. That
amount is a percentage of the total customs revenue collected by the post
office. If unexpectedly larger amount is collected by the post office, the
customs sauthorities have got to pay a larger amount to' the post office,
and this amount which has been asked for is in connection with work
done by the post office.

Mr. M. Ananthagayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, under the same head, I wish
to bring to the notice of the Honourable Member who moved this grant,
as well as to the Honourable Member who just spoke, that some incon-
venience is felt regarding refunds. When I was in Simla last, I was
told by a number of persons receiving parcels from foreign ¢ountries that
the customs duties are collected by the post office, but if there is any
dispute about the value, even if they show the bill which has been sent
to them, and in case there should be a-difference regarding the wvalue or
the assessment, they have to apply to the customs authorities either at
Bombay or at any other place. That is the difficulty; they have to pay
the money to the post office, and for a refund they have to apply to the
Customs authorities. This inconvenience has been felt, and for & ‘long
time they have been paying what ordinarily is not incumbent upon them to
pay. It is collected in advance on arrival, and for a refund they have to
undergo & good deal of difficulty. That is what I desire to bring to the
notice of the authorities in this connection, and I await their explanation.

Then, as regards clause (c), it is explained in the footnote that this
1rm relates to additional pavment to the members of the staffi on
*"  sccount of certain overtime fees in conmection with the increase
of traffic and arrival of vessels outside the usual working hours, In re-
regard to this, I find that almost every year a large amount is spent by way.
of fees for overtime work. I suggest that an average may. be struck and
additional hands may 'be employed by way of a reserve for this purpose
in order to relieve congestion, instead of paying some men who are already
receiving fat salaries and giving them some additional salaries. I should
like to know from the Honourable Member what attempt has been made
ir this direction, and what inconvenience will arise if such a step is adopted.
These are the two matters with respect to which I want- some elucidation
from the other side.

Mr. A. H. Lloyd (Government of Indin: Nominated Official): Sir, as
regards the first point which my Honourable friend has inquired about,
the position is that the assessment of Customs duties on dutiable articles
imported by letter or pareel post is performed by Customs Officers. The
post office merely act as their agents to collect money and remit it.
Congequently, it follows that any disposal of a claim for tefund, which is
‘a continuation of the process of assessment, must be referred to the same

o -
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officers who made the assessment, that is to say, the Customs Depart-
ment. I think it will be generally agreed that there is no other alter-
native and no other procedure is really possible. You cannot expect post-
masters all over the country to be experts in the tariff; we have had
plenty of complaints in recent years that the tariff has become so compli-
cated that it can only be worked by experts.

As regards the second point,  that I venture to submit, is one
which does not arise in comnection with- the present demand which is
merely supplementary to a grant which has been already given. And I
frankly confess that I am not prepared off-hand to deal with it as I did
not expect to have to deal with questions of general principle applicable
to the whole field in connection with a supplementary demand. There
are plenty of opportunities that are afforded to the House for considering.
this matter, both in connection with the demands for grants (which is,
I admit, only a formal occasion), and nlso in connection with the report
of the Public Accounts Committee, and Honoursble Members frequently
avail themselves of those opportunities.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 68,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 3lst day of March 1937, in respect of ‘Customs’.”

The motion was adopted.
Taxes oN INCOME.

The Honourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum not exceeding Ra. 2,63,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 31st day of March, 1837, in respect of ‘Taxes on Income’.”

‘Mr. President (The Honoursble 8ir Abdur Rahim): Motion moved:

“That a supplemen sum not exceeding Rs. 2,63,000 be granted to vhe Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 31st day of March, 1937, in respect of “Taxes on Income’.”

Mr. 8. Satyamurti: Sir, I do not intend to move the motion of which
I have given notice, but I want to raise a point on this. You will notice
that there is a foofnote on page 5 to the effect that a sum of Re. 37,000
is required: ' .

““to meet excesses due mainly to the payment of leave salary to a large number of

persons who proceeded on leave on reversion to their substantive posts consequent on
the abolition of tax on lower incomes.”

I want to raise a point, if I may, as a matter of financial propriety
and possible retrenchment, that there seems to be a habit among a sec-
tion,—I will not say large or small,—of Government servants to go on
leave, whenever it benefits them; and there are certain leave rules, which
enable certain officers in certain confingencies to get more 1Ay when on
leave, than when they are not on leave. No doubt, there .4 rule which
says that no leave can be claimed as a matter of right: . Therefore, in
connection with the sbove note, I should like to ask this: Why did
theyl-gp cm leave? Was it for any reasons of a substantive character to
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justify their going on leave, such as sickness or private affairs or any other
.considerations which are relevant to the granting of leave to a public
gervant? Or was it to enable them to accumulate more money by way
of going on leave? That is a point which affects the entire leave rules,
and I am suggesting to the Honourable the Finance Member that these
leave rules deserve to be examined, with a view to seeing that no leave
is allowed to he taken by any public servant, on the ground that it
benefits him financially. It ought to be given only on account of sickness
or private affairs or leave earned in the natural course of things, according
to thewsubstantive rules governing the rame.

The Honourable Sir James @Grigg: The Honourable Member lhas raised
a point which is one of substance, though I think not quite of the sub-
stance that he imagines. A number of these people went on leave pend-
ing final retirement or final discharge owing to the abolition of the work
which they were doing. A number of them went on leave pending rever-
sion to lower jobs from higher jobs that they had occupied during the
currency of the tax on lower incomes. I gather that the leave rules do
operate 8o as to give people leave pay based on the average of the pre-
ceding period. So that, if people are acting in higher posts than their
substantive posts, they can, by going on leave before reversion, get highdr
leave pay than they otherwise would get. At the moment I do not see
how you can prohibit that with any degree of fairness., But at the same
time, as the Honourable Member has pointed out, it is a matter that
requires looking into, and T shall be glad to give him an assurance that
we will look into it and see if it is not possible to stop any abuse of the
leave rules in that way. o ' :

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 2,63,000 be granted to.the Goyernor
General in Council to defray the charges which will come in course of payment
during the year ending the 31st day of March, 1837, in respect of ‘Taxes on Income’.'

The motion was adopted.

ot

Bavr,
The Honourable Sir Jamps Grigg: Sir, I beg to move:

“FThat & supplementary sum not exceeding Rs. 80,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1937, in respect of ‘Balt’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 90,000 be granted to the Goverpor
General in Council to defray the chargm-which will come in course of payment dyring
the year ending the 3lst day of March, 1837, in respect of ‘Salt’.” L

Mr. 8. Satysmurti: Sir, I am not moving the token out of which I
gave notice, but will try to make a suggestion under this head: ¥You will
find a #ébtnote on page 7 to the effect that a sum of Re. 45,000 is required
to meet’excess due to the reorganisstion of the preventive mensures round
the Pondicherry and Karaikal frontiers. I think I am right in thinking
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that it refers to the Customs administration to prevent smuggling of
dutiable goods. 1 have made the suggestion more than once before—and
I should like to make it again—I do not know if it is prastieal’ politics,
but it does seem to me, that until we are able, by some arrangement. with
the French and the Dutch Governments, to get some form of uniformnity
or unified administration of customs in Pondicherry, Karaikal, Chander-
nagore and a large number of small French possessions scattered over the
coastline, as also Dutch possessions, we shall never be able to deal with
the smuggling on the scale we ought to. My information is that these
steps have resulted in the putting down of smuggling to a considerable
cxtent. I am glad to hear that, and I hope that we shall be able to
eradicate smuggling altogether; but it does seem to me that, unless you
are going to keep up this armed police and armed launches and all sorts
of things, vou can never get to the bottom of this problem; and the more
permanent and satisfactory remeédy seems to me that we should acquire
these rights paying compensation once for all or year after year. Similarly,
1 want to give a friendly warning, if I may, to my Honourable friend,
that he is letting himself in for a great deal of difficulty in customs admi-
nistration, if these Indian States people do not come into line on this
question completely. 1 mean to say that we are losing all along the line,
and I suggest that, although my Honourable friend may not be able to take
me or the House into confidence, he must remember that, after all, he is gt
present the Finance Member for British India and not Finance Member
of the Federation, and he should deal with it as such: the incoming
Tinance Minister may deal with it as he likes—but the present Finance
Member is there to protect my interests, and I hope that he will take
rare to see that we do not surrender too much of our customs revenue or
our rights. There is a great deal of abuse already, and it may g:t worse.
I am raising that point, as & matter of friendly suggestion to my friend,
to sec that the customs administration becomes uniform and effective, and
does not operate to the benefit of the dishonest amongst the importers,

"~ The Honourable 8ir James Grigg: Sir, to take the second point raised
Ly the Honourable Member, first, as he surmised it is impossible at this
stnre to take the House any more into confidence, but he can rest -assured
that that particular point is not being overlooked and indeed it is ane
which is very constantly before our eyes. To take the first point, no doubt
the Government of India would be' extremely glad if there could be a
readjustment of territory so that the problem of dealing with Fremech
enclaves in Madras could be easier, and Government have certainly no
.objection in principle to acquiring rights; but you can only acquire them
-w»luntarily and vay information is—and it i only natural after all—that
the foreign countries which have territory in India are extremely tenacious
of their sovereignty and I cannot hold out to the Honourable Member any
hope that within anv measurable range of time the Government of India
will ‘be able to acquire those rights.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“Thet a supplementary sum not sxceeding Bs. 90,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect of ‘Balt’."”

"The motion was adopted.
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The Honourable Sir James Grigg: Sir, I move:

“That a supplementary sum not exceeding Rs. 25000 be granted to the Governor
General in -Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1937, in respect of ‘Opium’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 25,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect of ‘Opinm’.”

. The Assernbly then adjourned for Lunch till Half Past Two of the
Clock.

* The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Mr. Deputy President, I want to oppose this supplementary demand,
because I find that Government have not taken proper steps till now to
adequately restrict the consumption of opium in this country. They have
been producing smaller and smaller quantities of opium, because they
were obliged, under the League of Nations Convention, not to export or
to bring to a stop as soon as possible their exports to China, but, as far
a8 the consumption of opium in this country is concerned, they have not
placed any restriction either upon the production of it, or the consumption
of it. Sir, when the League of Nations decided upon the initial restric-
tion on the consumption of opium with the object of finally abolishing the
consumption of opium except for absolutely medicinal purposes, it was
done for health reasons, and when.the Government of India were good
enough to.agree with the rest of the world that the consumption of opium
for ordinary purposes should be abolished, thqy had to agree to co-operate
with the rest of the world in trying to check the imports of opium into
China, and I do not know why the Government of India have so far failed
to prepare a proper scheme of restriction of the produetion, distribution
and consumption of opium in this country. I may be told it is because
the Central Government is concerned only with the production of opium,
«and not with its distribution, and the question of distribution will have to
‘be settled by Provincial Governments, but, B8ir, certainly the Central
‘Government has its responsibilities towards the maintenance of the hesalth
and hygiene of the masses of this country, and, therefore, it is the duty
of the Central Government to try and evolve some central machinery by
which it may be possible for it to persuade those Provincial Governments
to adopt the necessary measures for the proper distribution of opium in
this country. I find that although the total consumption of opium has
been coming down rather considerably, the average consumption per 1,000
of the population calculated on thé cefisus figures of 1931 and“191t has
not fallen to the extent we would have liked. Even today it is *77 per
~every thousand of the population. Of course, the peopls 'can oohsume
this opium only in very small quantities, even at that the consumption of
it has been considered to be unhealthy and bad for human beings, and
it is for that reason I want the Government to puf a restriction. I may
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be told that they are certainly taking serious steps to restriet the number
of shops at which opium can be made available, but I find that the average
area for which shop can be opened has not very much increased within
the last 92 or 25 years. In 1912-13, it was (?) square miles per shop,
.whereas it has increased only to 178-78 miles and nothing more. I find
from this that neither the Government of India nor the Provincial Govern-
ments have been taking sufficient steps to restrict the consumption of it or
the availability of opium for consumption. I, therefore, appeal to the
Government of India that they ought to try and convene a conference of
the provincial authorities concerned at the earliest possible moment at a
.ccntral place, so as to come to a definite decision in order to restrict the
¢ nsumption of opium, the only exception being that it should be used
<only for medicinal purposes. I{mpe I shall get a satisfactory reply from
the Honourable Member in charge of this Department.

Mr. Kuladhar Ohaliha (Assam Valley: Non-Muhammadan): 8ir, I
find that the other day a communiqué was issued by the Government of
Iudia to the effect that the Provincial Governments had done nothing to
reduce their revenue from the consumption of opium and that they were
80 much absorbed with other questions in it that they were unable -to
think of reducing the consumption, but in one case, I mean in the province
.ot Assam, the revenue from opium has come down to about 15 lInkhs,
Therefore, the communiqué which was issued by the Government of Indis
saying that the Provincial Governments had not sacrificed their revenue,
80 far as Assam is concerned, is unjustifiable.

With regard to the steps taken to reduce the consumption of opium,
I find that different provinces have taken different steps, but the Central
Government are so fond of deriving their revenue from opium that they
are not willing to restrict the cultivation of poppy in the Ghazipur district
agency, because we find that about 9,000 acres of land is still under culti-
vation. This Government which announced to the world that it had done
their very best to abolish the cultivation and consumption of opium, in
accordance with the wishes of the people of this country, has not tried to
atolish the internal consumption itself. We must take credit for-the fact
that in 1928 the Government of India sent up to China a huge quantity of
opium from this country, but in 1986 the trade has gone out, but it has
done nothing to eradicate the evil of internal immoral traffic in opium
My submission is, Sir, that the Government of India should take imme-
diate steps to terminate the internal consumption of opium at least at the
rate of six per cent. per year and reduce the cultivation of poppy under the
Ghazipur opium agency, say, within a period of 16 years. That would be
in conformity with the wishes of the people. In that case, the Provincial
‘Governments will be able to adjust their revenue by finding out some other
mew source. I trust. in the new automomy or the so-called autonomy, the
Ministers will fall in line with the popular demand for the complete
eradication of the use of opium in this country and they will take definite
steps for restricting the production and cultivation of poppy in areas under
their control, '

el iy - aM

. . Mr. A, H. Lloyd: Sir, my Honourable friend from Madras, in his
anxiety to point an antithesis between. our actioh regarding external trade
and mltern.ai traffic in_opium has, I am’afraid, not given an absolutely
Hecurate picture., It wag a voluntary act and it was not under the force

r
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of any definite obligation incurred at Geneva tbat the Government of
India decided to terminate the export of opium to the Far East. As regards
internal trafic, what my Honourable friend from Assam has said and what
the honourable Member himself said later in his .speech are enough to
show ihat it is untrue to suy that there are no restrictions on the consump-
tion of opium in force in India. -

Prof. N. G. Ranga: I said they are not euough.

Mr. A. H. Lloyd: That is quite a different story; what the Honourable
Member said was that there were no restrictions. The Honourable Mem-
ber is fully entitled to his views that there are not enough restrietions.
One province has certainly gone very much further thun “others in its
sacrihee of revenue as a result of introducing restrictions on the use of
this drug. May I, in passing, express my regret if there was dgnything in
the press note which appeared to belittle the action of the Government of
that province in this mutter? That was not the intention with which the
prees note was written. The point of the reference was that the matter
was in the hands of the Local Governments and that no Local Government
had yet shown itself prepared entirely to abolish its revenue fromn thie
source. My Honourable friend from Assam made one observation which
1 cannot pass over. He said that the Government of India was so fond
of its revenue that it would not think of making a reduction in the con-
sumption of cpium. I cannot too strongly emphasise the fact that we do
nos muke revenue out of opium now. We sell our opium at cost price
to the [.ccal Governments, except, of course, in the centrally administered
areas—it is an unnecessary complication to mention those small areas,
But speaking of British India by and large, the revenue from opium is
entirely provincial. We recever the cost of the opium, we control the
cultivation and manufacture, distribute it to the provinces and recover
the cost of production. There may be an occasional year when the
accounts show a profit, but that is because of our system of calculating
the price. Sometimes a change in the price lags behind the actual figures,
When we are charging a certain price for one year, we are working on
the production cost of the year before and that price may be higher than
the price sccording to the production of another year. But to speak as
if woe are getting revenue from the production of opium for consumption
in the provinves is entirely and utterly misleading. So that the matter
is ‘one really of the relations Letween the Government of India and ihe
Local Governments. Under the Government. of India Act which will by
in fcree in ten days, the subject of production, manufacture, possessior,
transport, purchase and sale of opium subject to the proviso which I shal
quote in a minute, is a provincial subject as also duties on excise opium.

Prof. N. G. Ranga: Is not health a concurrent subject?

Mr. A. H. Lloyd: When you are dealing with a specific entry liké
opium, you cannot bring in indirect allusions to other heads; otherwise,
no Act, no constitution would conceivably be workable. “ The only egeep-
tion is as regards cultivation and manufacture, or sale for export, of
which there is now nope except for medicinal purposes. Cultivation andg
manufacture are in the hands of the Central Government. It is perfectly
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true, as my Honourable friend from Madras said, that we hald the whip
hand, because we can say to the provinces: *“We will not allow cultivation
of the amount of opium’ you require. We will not manufacture the amount
of opium you ask for’”’. But I do submit to the House that there .qould
never have been a more unfortunate time for suggesting that the Govern-
ment of India should apply that measure of coercion to Provineial Govern-
raents than this very day when the Government of India hus been ver,
severely reprioaunded for exercising its irresponsible powers und within
11 days of the day when the Provincial Governments will pass into the
hands of Ministers responsible to elected Legislatures. I do feel, without
further going into the merits of the case, that it will be agreed that it is
not the Central Government that should make the first move in the
direction of restricting the supplies to Local Governments in accordance
with their indents in respect of o commodity which is a source of revenue
to those Local Governments, during the period when the Central Govern-
ment is not responsible to the Legislature and the Ioeal Governments
are. 1 submit that the first move in this respect must indubitably come
from Local Governments, whatever might have been the position under
any other circumstances. Therefore, if there is to be a conference, I
have no doubt that the Government would be quite willing as always to
offer its services as a medium of exchange of views, but if there is to be
any such arrangement, that must be on the invitation and on the request

¥f Local Governments and not on the initiative of the Government of
ndia.

Prof. N. @. Ranga: On a point of personal explanation, Sir. 1 want
to suy that I never suggested that the Central Government should coerce
the Local Governments into a particular action I simply suggested that
the Central Government should tuke the initiative and convene a confer-
ence of the representatives of Drovincial Governments at the enrliest
possible moment, and help them to come to a reasonable decision in regard
to the restriction of consumption of opium. '

Mr. A. E Lloyd: I fully understood that, and T said whatever might
be the position at any other time, the present was quite an impossible
moment for the Central Government to take the initiative. The init’ative
must come from the Local Governments. - h

Mr, Deputy President (Mr. Akhil Chandra Datta): The question is.

“That a supplementary sum not exceeding Rs. 25,000 be grarited to' the Governar
General in Council to defray the charges which will come in course of payment duoring
the year ending the 31st day of March, 1937, in respect of ‘Opium’.”

The motion was adopted.

FinaANCE DEPARTMENT.
The Honourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum not exceeding Rs. 21,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1937, in respect of ‘Finance Department’.'

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved :

"‘That a supplementary sum not exceeding Rs. 21,000 be granted to the Govermor:
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1937, in respect of ‘Finance Department'.”
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Mr. 8. Satyamurti: Sir, I-beg to move:

f'Tf!at the demand for a supplementary grant of a sum not »

-------

The Honourable Bir James Grigg: May I take a point of order that
this raises a question of policy which cannot be rauised on a supplementary
wstimate according to the ruling given this morning?

Mr. 8. Satyamurti: On that point, 1 submit that this demand, you
will notice at page 9 of the blue book, is required ‘‘to meet expenditure
in connection with the employment of additional and officiating Financial
Adviser whose pay is voted, and is counterbalanced by a corresponding
saving under non-voted’'. My cut motion simply raises the question of
Europeanising the Department. I want to persuade the House, if I may,
not to vote this money, unless we get an assurance from the Finance

Member that there will be no further Europeans appointed to this Depart-
ment.

Mr. Deputy President (Mr. Akhil Chandra Datta): This is a different

matter. This is on the merits of the amendment. So far as the point
©of order is eoncerned, the motion is out of order.

Mr. 8. Batyamurti: I suggest that this demand which is asked for
ought not to be voted by this House, unless some more information is
placed at the disposal of this Honourable House. My Honourable friend,
knowing that this is a tired House, knowing that some of us have other
pre-occupations, knowing that this is a somewhat warm afternoon, wants
really to pursue the game which he pursued in our absence. I think he
owes it to himself and this House to explain in a very few words why
this additional and officiating Financial Adviser is wanted.

The Honourable Sir James Grigg: To the best of my recollection, it

is merely a question of the substitution of a voted for & non-voted officer.
It is not an additional Financial Adviser.

Mr. 8, Satyamurti: My second point is the more important point.

The Honourable Sir James Grigg: I forgot to mention that there was
qau overlap for a few weeks.

Mr. 8. Satyamurti: I am very grateful to my Honourable friend. It
is really a small matter. I wish this meticulous accuracy had been shown
on more important matters. I am raising a more important point. I
am credibly informed that my Honourable friend, the Finance Member,
in spite of the charge of the .)['-Ionourable the Baronet from Bombay that
he is cooing with us nowadays, is a gentleman who does not believe in

Indians being members of his department. Of course, he is very nice
10 us. '

Sir Cowasji Jehangir (Bombay City: Non-Muhammaden Urben): I did
puc say-thab.

Mr. 8. Satyamurti: You simply said “cooing Tike a_dove™ T will
say the rest of it. "I feel that, while the 'Honourabl_e__thc Finance 'M_eml_)er
is very.nice to us in this House, there is something in his make-up which
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makes him go to Europeans to serve him in the various capacities of
Adviser, Assistant, and so on. I will not tell the House the numerous
consultations I have had with kim because my experience is bad.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): What about Mr. Banjiva Row? .

Mr. 8. Satyamurti: I am not going to spoil any officer’s chances, by
bringing in personalities into the discussion. The position is already
difficult enough. I am not here to advocate the cause of A, B or C. I am
raising a large impersonal question. I say that, in this country which is
after all Indian, all the appointments.should be held by Indians, unless
s strong case is made out for any appointment being filled by an European.
I can understand if the Honourable the Finance Member gets up and says
‘1 cannot get & suitable Indian. I am therefore going to appoint a non-
Indian’ but I am told that, since the Honourable Sir James Grigg's
entry into the Finance Department, the anti-Indian knife has become
sharper and sharper, and Indians one after the other are being removcd, in
order to be replaced by men who do not belong to this country. I am not
now raising the larger question of independence or the question of India for
Indians. T am raising the narrow, administrative question as to whether
the Honourable the Finance Member is pursuing the right policy, in trying
to Europeanise the Department, if I may use the phrase. Whatever may
be the case in other departments, I"may tell this House that so far as
the Finance Department is concerned, Indians have given a very good
account of themselves in various capacities and every predecessors of the:
Honourable the Finance Member has borne public testimony to that fact,

Mr, F. E. James (Madras: European): Especially, the South Indian?

Mr, 8. Satyamurti: I personally feel that a slow and imperceptible
process of Europeanisation is going on in the Finance Department. 1
may also claim and very rightly that we in South India have produced
and will continue to produce a large tribe of good financiers, Accountants
General, and so on, on whose probity, honesty, efficiency, and loyulty to
public service any Finance Member can confidently depend. I_thergfore
want the Honourable the Finance Mémber to give us an assurance that
there is no ground for this fear of gradual Europeanisation, and that
Indians are being shoved out. Why should not the Honourable the Finance
Member utilise the services of honest and efficient Indiuns in his Depart-
ment? I think that this House, every section of it, is entitled to get a
catisfactory answer on this point from the Honourable the Finance Member

The Honourable Sir James Grigg: The Honourable Member asks for a
satisfactory answer to a charge in favour of which he has not produced any
evidence whatever. (Prof. N. G. Ranga: ‘0 Ho!") ‘Making animal
noise does not alter the fact that no evidence whatever has been produced.

Sir Oowasji Jehangir: The voice comes from Oxford.
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Mr. 8. Satyamurti: On a point of personal explanation, I can pro-
duce evidence, but the traditions of public service prevent me.from dragging
the names on the floor of the House. I can tell the Honourable Member
Pprivately.

The Honourable 8ir James Grigg: There is no such process going on.
I think, if the Honourable Member retains his interest in Central affairs
verv much longer, he will see that his accusation iz not founded. As a
matter of fact, there is a difficult situation in the Finance Department
for the simple reason (I need not go into the reasons at length) that the
number of officers trained in the more technical processes of finance has
become very short and it is extremely difficult to find from time to time
properly qualified officers to fill the growing number of posts which the
Finance Department has to fill. There is no doubt that special measures
will have to be taken in order to secure a larger inflow of properly qualified
and trained financial officers. There is no doubt about that whatever and
the Honourable Member can be fully assured that in that process of
training, Indians .will have at least an equal opportunity with Europeans,
that they will have, I should say, larger opportunities in the Finance
Department than they have had in the past. Once a pool of officers, so
to speak, is established, Indians will have equal chances with Europeans
and, in my view, larger chances than they have had in the past. Once
that special cadre of qualified financial officers is established, inside that
cadre, there will'be only one test for appointment and that will be fitness
for the particular job, and merit will be the sole criterion and no other.
That is all I have to say.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a supplementary sum not exceeding Rs. 21,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect of ‘Finarice Department’.’”

The motion was adopted.

AGRICULTURE.
The Honourable Sir James @rigg: Sir, I beg to move:

“That a supplementary sum not exceeding Rs. 1,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect of ‘Agriculture’.”

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That a supplementary sum not exceeding Ra. 1,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst daoy of March, 1837, in respect of ‘Agriculture’.”

Mr. M. Ananthasayanam Ayyangar: On a point of information, Sir, I
would like to know if there is any branch of this Technological
Institute to be opened in Madras Presidency at Coimnbatore.
That is No. 1. Number two is—I think the Honourable Member for In-
dustries and Labour has already opened such an institute; how did the
institute come into existence before the grant was moved in this Honour-
sble House?

3p m.
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Mr. 8. Satyamurti: 1 also want to raise a few points; they are budget
points really. 1 am glad the Finance Department is bringing into practice
A recommendation which we made more than once in the Public Accounts
Committee, that is o say, that, although they can meet the expenditure
from savings on voted grants, still, as the expenditure is
for a new service, a token demand is presented in gccordance
with rule b60(1) .of the Legislative Rules. There are just
twe or three other points which were raised in the Public Accounts
Committee. I am raising them now, in order that the Finance Department
may see that such mistakes do not occur in the future. Now, the first
point is that ‘‘the expenditure in both cases can be met from savings that
have accrued owing mainly to an unexpected delay in the construction
of buildings for the Anand Creamery’’. We have found more than once,
especially with regard to public works, that they often.put in their demands
for grants, much more than they ever hope to spend during the year, and
I should like to hear from somebody as to why this money was put in, and
whether the delay was unforesecen, and if it was unforeseen why the delay
occurred, and if it was foreseen, why budget provision was made. Another -
point is with regard to the last two lines:

“The variations from vhe estimates furnished to the Committee are due to the
schemes coming into force later than anticipated.” :

I again raise a Public Accounts Committee point: if you can save
‘money because your schemes are not ready, I submit it is not right to put
provision for the schemes throughout the year in the budget. I plead really
for a little more foresight and a little more accurate budgeting, in respect
of these matters. I am raising this, not on the merits of the grants, but
merely by way of finance or budget points.

Prol. N. G. Ranga: Sir, I would like to ask a few questions with
regard to the Central Jute Committee. What is the total amount of
money that is granted to it per annum to maintain it and to finance its
woperations, and what are its functions, and whether the peasants of Bengal
:are represented on it.

Sir Girja Shankar Bajpai (Secretary, Department of Education, Health
-and Lands): Mr. Deputy President, I think the best procedure that I can
follow is to answer the questions asked by Honourable Members opposite
seriatim.

My friend, Mr. Ananthasayanam Ayyangar, wanted to know whether
‘a branch of the Sugar Technological Institute is going to be opened in
‘Madras. No, Bir, there is no intention of opening any branch of the Sugar
"Technological Institute in Madras. The Institute at Coimbatore is doing
purely agricultural work, whereas the Institute at Cawnpore devotes itself
to technological and industrial scientific work. Its activities have to be
«concentrated at Cawnpore, and they cannot be distributed or diffused. One
question which my Honourable friend asked was—how did it come about
‘that, although the institute was opened by the Honourable Member for
Tndustries and Labonr only the other day, we now ask for funds? The
position is that the institute was only formally opened by the Honourable
‘!{!ernber for Industries 'and Labour the other day; it has been functioning
since October, and all payments that will have to be made before the end
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of the current financial year have to be met out of the funds which the
House is called upon to vote. That disposes of the questions of my
Honourable friend, Mr. Ananthasayanam Ayyangar.

Then, I come on to the general point as also the particular points
raised by my Honourable friend, Mr. Satyamurti. In this particular case,
the reasons why we could not proceed with the construction of the Anand
Creamery are two-fold. First, the proceedings for the acquisition of land
are not controlled by us; we depended for them upon the Government of
Bombay and they were.not completed in time. I think it was sometime
in October that we received information from the Government of Bombay
that the land for the construction of the experimental factory was available.
The other reason is that we thought we might profit by the presence of
Prof. Wright in this country to get information regarding the merits and
the organization of the scheme itself. That is the reason why we have
not been able to proceed with the construction of the factory during the
year 1986-37: and, inasmuch as this money was available, instead of in-
curring expenditure on these two other services, viz., the Sugar Technolo-
gical Institute and the Jute Committee, instead of seeking funds for these
two services by means of supplementary demands, we are diverting savings
under the Anand Creamery for meeting this expenditure. That is the
explanation of these two particular points; and I should like to inform my
Honourable friend that the provision for the Jute Committee, as also for
the Technological Institute eould not be made in the Budget of 1036-87,
because, in both cases, we had, in the interests of economy, to enter into
negotiations with Local Governments,—in regard to the Cawnpore Sugar
Technological Institute with the Government of the United Provinces. and
in regard to the Jute Committee with the Government of Bengal as regards
its composition and their representation. @ We did not get their replies
until some time towards the end of January, 1986, when it was too late
to make any provision in the budget. The Standing Finance Committee
were apprised of the fact that the expenditure would Rave to be met either
by means of a supplementary demand in the course of the year or by
means of diversions. I hope the explanations that I have given will satisfy
my Honourable friend that in this particular case the Department is not

guilty of any charge of inaccurate budgeting,

Then, my Honourable friend, Prof. Ranga, whose solicitude for the
peasants is perpetual and perennial, wanted to know what provision has
been made for the representation of this category of mnationals of this
country on the Jute Committee. The position as regards that is that we
depend upon the recommendations of the Local Governments. Bengal,
which has the biggest area under jute, has eight representatives of agri-
cultural interests on this Committee. The machinery employed by the
Government of Bengsl for determining what is a representative association
or not i8 not a matter which concerns the Governor General in Council.
My Honourable friend also wanted to know what money will be made
‘available to this Committee for the purposes of ite activities. The answer
is a maximum of Rs. 5 lakhs. My Honourable friend’s third question
was—what are its functions? Its functions are technological, economic
and aleo agricultursl investigations. Sir, I think I have answered all the

points.
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Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

: . "That-a supplementary swm 1.t excéeding Rs. 1,000 be grantéd to-the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect of ‘Agriculture’.”

The motion was adopted.

CURRENCY,
The Honourable 8ir James Grigg: Sir, I move:

“That a supplementar sum not exceeding Rs. 3,563,000 be granted to the Goveruor
Geperal in Council to defruy the charges which will come in course of payment during

(T

the year ending the 31st day of March, 1837, in respect of ‘Currency’.

1 notice that the Honourable Member opposite has got a cut motion in
order to ask for informution. Perhaps I can give a very brief resume of the
case now. Sir, a defalcation of about Rs. 7 lakhs occurred from the
currency chest in the Chaibusa treasury in Bihar. The defalcation was
spread over a period of seven or eight years. Partly owing to carelessness
on the part of the supervising and inspecting officers and partly through
& wholesale process of forgery, the treasurer managed to appropriate this
sum. He wag arrested, but died almost immediately after. The Govern-
ment of Bihar are considering what uction should be taken against the
supervising officers in regard to the parts they have played in the loss.
The Government of India have carefully considered the relative responsibi-
lities of the two Governments. The Government of India are responsible
in so far as the regulations are defective, and the Local Government in so
far as there was definite negligence on the part of their officers. We have
had to consider whether the loss should he borne by the Governinent of
Bihar or by the Governmment of India or jointly by both Governments and
in the end we decided that the circumstances of the case can be met by
the usual half and half principle so that hulf the loss should be borne by
the Government of Bihar and the other half by the Government of India.
That, Sir, is a very brief resume of the case. Honourable Members ean
be assured that the loss would be thoroughly investigated by the Auditor
General and the Audit and Accounts Department and the circumstances
reported to the Public Accounts Committee in due course. That committee
ean thon investigate the matter us fully as they think fit and pass such
comments on the conduct of individuals or of the character of the regula-
tions that might seem fit to them.

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That & supplementary sum not exceeding Rs. 3,53,000 be granted to the (Governor
Gencral in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1937, in respect of 'Currency'.”

Mr, F. E. James: Sir, 1 understand the Local Government have consi-
dered the possibility of proceeding against the superior officers or the
supervising staff. Is the consideration of that dependent upon the evidence
available or upon the policy underlying the prosecution of superior officers
in a case like this?

The Honourable Bir James Grigg: Some officers have been prosccuted,
and I believe the evidence in the hearing already runs to 1,200 pages. They
are considering proceeding against other officers from a disciplinary

D
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point of view. My impression is that the hearing of the case has lightened
our ideas ag to the degree of responsibility or culpability of these particular
officers because there is no doubt that the forgery element in the case was

much bigger than we originally thought and the neglect element much
smaller.

Mr. 8, Satyamaurti: Sir, the House is glad that the Honourable the
Finance Member just told us some facts, but it seems to me that, although
my Honourable friend, the Chief Whip of our Party, Mr. Asaf Ali, has
permitted several of our Members to go away, this grant should be voted
down by the House. The House will agree with me that this is rather a
eool and calculated demand on the part of the Honourable the Finance
Member, to say that he wants three lakhs odd which has been taken away
by somebody, and that they are yet investigating the fraud which went on
for the past seven or eight vears, and there was a mistake in the Regula-
tions and there were also mistakes on the part of the Inspecting officers.
Now, Sir, I do not see any reason why Government should not wait until
the results of the case are known, and they make up their minds that some
at least of this money might not be recovered from the officers concerned.

The Honourable 8ir James Grigg: That question is still open. The
actual degree and character of disciplinary action is still open but the
refund to the Reserve Bank is to be made at once and therefore the supple-
mentary grant is required this year. .

Mr. §. Satysmurti: I think the Reserve Bank can be asked to wait.
I« it a statutory abligation?

The Hanourahle Sir James Grigg: They cannot wait. A shortage has

occurred snd the Government are liable to make good that shortage to the
Reserve Bank.

Mr, S. Satyammrti: I should like some elucidation on this matter. I
have not got a copy of the Reserve Bank Act with me. I should like the
House to know some facts. It ssems to me to ask us to vote & sum of
three lakhs and fifty-three thousand on this evidence is somewhat andacious
on the part of the Honourable the Finance Member. We do not yet know
why this money is offered to the Reserve Bank. Why should the money
be paid immediately to the Reserve Bank? What is the provision under
which it is to be paid? Can’t the bank wait for some time? Supposing
we find that in our own house a theft has taken place. Before we find
out as to who the thief is and before we recover the money, are we to go
on making payment to people who have got some claim against us? I want
to have some clearer information. What is the statutory obligation of
paying this money to the Reserve Bank, before the end of the current
financial year? I should like to have some information on that matter.
If, on the other hand, there is no statutory obligation, I suggest that the
Honourable the Finance Member will be well-advised to await the result
of his investigation, and then make the necessary adjustments to the
Reserve Bank. After all, the credit of the Government of India is not so
poor that the Reserve Bank cannot trust them for a few months or even
for a few years, even if the investigation should take long. Surely, it
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would be possible, by mutual adjustment between the Government of Indig
apnd the Beserve Bank, to see that this sum is kept in abeyance. We are
now ssked to vote straightaway three lakhs and odd. For the past seven
or eight years, this fraud has been going on, at the rate of one lakh every
year, money wag being taken away from the treasury. I do not know the
acts, but all the same, from what the Honourable the Finance Member
says, it looks that in Bihar for the past seven or eight years fraud went
«on, which resulted in the loss of roughly speaking a lakh every year.

Prof. N. @. Ranga: How many are yet to be unearthed we know not.

Mr, S. Satyamurti: I think the House has a right to know at what
stage the investigation stands. What was the mistake in the Regulations?
What were the mistakes on the part of Inspecting officers? What is the
fault in the whole system? I think the House ought to be satisfied on two
matters of fundamental importance, firstly that investigation is being
carried on in a thorough-going manner by people who will allow no
dakshinyam to interfere in their investigation, and who will not consider
the men, but who will consider merely the interest of the public finances
in this country, by people who can resist all temptations and who will see
that the law takes ite due course, and secondly and the more important
is this: are precautions being taken by the Government of India to prevent
such frauds taking place in the future? After all, the Government have
got treasuries all over the country, and I think we must get soihe assurance
from the Honourable the Finance Member that loopholes in the Regula-
tions or in other spheres which may have led to this fraud have been or
will be closed shortly. Incidentally, I think this is a demand which raises
the whole question of relative control of treasuries by the Government of
India and the Government of Bihar. I want to know where the Govern-
ment of India’s responsibility arises in this matter. Was this treasury
being managed by the Government of India, or by the Government of
Bihar, or by both jointly? Was the Bihar Government doing it as an
agent functioning on behalf of the Government of India, or was the Bihar
Government functioning on its own behalf? I do not see how the Govern-
ment of India come in, if it was an agency function. I do not know why
this House should be asked to vote a single pie for this grant and unless
and until the House is sotisfied that the Government of India responsibility
comes in in some definite form or manner, the House cannot vote this
grant. T think these are all fundamental matters, on which we should like
to have full information. Firstly, whether investigation is being carried
on in the proper ruthless manner in a case of this kind, secondly whether
steps have been taken or will be taken shortly to prevent such frauds in
the future, and thirdly the whole question of the system of managing these
currency transactions in the various provinces on behalf of the Government
of India comes in. Unless therefore full information is forthcoming on all
these matters, T would still plead with the Honourable the Finance Mem-
ber not to promote this grant. Once this money is granted, once the money
goes to the Reserve Bank, T assure my Honourable friend, especially as he
roes away shortly, everybody will go to sleep afterwards, and nobody knows
whether he or T will be on the Public Accounts Committee when this ques-
tion comes up there. Fven if we were there, we will be told that the
thing is done, why beat a dead horse.  After all, it is onc in which money
has already been voted by the Assembly. That will be the sort of argu-
ment put forward. Now this is the time if tha Homourable the Finance

D2
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Member means business, if he wants this thing to be gone into thoroughly,
and if he wunts such frauds to be prevented he should withdraw this grant.
If not, this House should vote against this grant, because then those who
are affected will come forward with evidence and with their help and co-
operation we will get the money out of the proper culprits. I hope tha$
my Honourable friend, the Finance Member, will, on calmer reflection, not
proceed with this grant and will be willing in his own interest as Finance
Member, and in the interest of the finances of the country withdraw this
demand, or in the alternative, I would appeal to the House to vote against
this demand, so that we may find out the culprits and prevent such frauds
in the future and put the whole system of management of currency
between the Centre and the provinces on sound lines. '

The Honourable Sir James Grigg: There is no doubt whatever that a
liability has arisen, the reason is because of the transfer of currency
reserves from the Government to the Reserve Bank on the lst April,
1935. As money has got to be paid, there is no avoiding it however much
you withdraw the vote or not. The other aspect is merelv o question of
assigning responsibility and taking precautionary measures for the future.
The Honourable Member who is a member of the Public Accounir Com-
mittee knows that one of ite most important functions is the investigntion
of frauds and losses from the point of view of preventing them for the
future and of observing whether adequate disciplinury action was taken;
and.the Public Accounts Committee and the Auditor General are precisely
the agents whom this House entrusts with the job of investigating losses
of that sort. And I suggest that the Honournble Member is reallv being
a little unreasonable in trying to pass a verdict on this case before it has
been thoroughly investigated. The investigation is going on and it will
have to be reported fully to the Public Accounts Committee by officers
independent of either Government, and I suggest that the proper time
for the verdict is after the Public Accounts Commitiee have investigated
much more fully than this House can.

As regards what will happen and whose responsibility it is going to be
in the future, the treasury administration will be trunsterred us from the
I1st April to the Provincial Governments concerned, and so the new
Government in Bihar will be themselves responsible for the custody of
this money and for the acts of individuals which contribute to any loss.
I really think that the House might agree to leave the matter there until

the investigation has been fully carried out and reported to the Tublic
Accounts Committee.

Sir Cowasiji Jahahgi.r: Sir, may I ask how long ago the embezzlement
was detected ?

The Honourable Sir James @rigg: I cannot say off-hand; I think a
year ago.

8ir Oowasji Jehangir: So the investigation has been going on for &
year now?

The Honourable Sir James Grigg: The case has been going on in the
sourts for very nearly a year.
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8ir Oowas]i Jehangir: .And may I ask whose servant the man wag
who was accused of embezzlement? Was he the Government of India's
servant or the Bihar Government’s servant?

The Homourable 8ir James QGrigg: Of the Bihar Government. The
man who was really guilty died the moment he was arrested. The people
who have been under trial have been subordinate agents in the defalcation.

Mr. 8. Batyamurtl: They always die or go on leave!

Mr. M. Ananthasayanam Ayyangar: Sir, the Honourable the Finance
Member is evidently unaware that along with the death of the individual
civil liability does not disappear. '

b ?. Honourable 8ir James Grigg: Civil liability is being pursued against
is heirs.

Mr. M. Ananthagayanam Ayyangar: Sir, on a point of principle, I
wonder why this matter was not placed before the Standing Finance Com-

mittee. This ie a new service done to this country by embezaling.
{Laughter.)

The Honourable Sir James Grigg: Unfortunately defalcations in this
country are not new services. Thev are rcither new nor services.

(Laughter.)

Mr. Deputy President (Mr. Akhil Chandra Datta): The quest-i.on is:

“That a'supplementary sum not exceeding Rs. 3,63,000 be granfed to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst dny of March, 1937, in respect of ‘Currency’.”

The motion was adopted.

"SUPERANNUATION ALLOWANCES AND D’ENSIONS.
The Honourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum not exceeding Re. 10,72,000 be granted to the Governor
General in Council to defray the chm‘Eeﬂ whkich will come in course of payment during
the year ending the 31st day of March, 1837, in respect of “Superannuation Allowsnces
and Pensions'."

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That a supplementary sum not exceeding -Rs. 10,72,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect of ‘Superannuation Allowances
and Pensions'."” ‘

Mr. S, Satyamurti: Sir, I believe my cut motion will be ruled out of
order, but I will take my chance.

Mr. Deputy President (Mr. Akhil Chandra Datta): The ruling has
already been given.

Mr. 8. Satyamurti: But I am moving for the first time now.

" Mr. Deputy President (Mr. Akhil Chandra Datta): The principle is
the same,
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Mr. 8, SBatyamurti: My motion is to reduce whe dessand by Rs. 100,
in order to raise the whole question of the relations of the Reserve Bank

with the Government of India, and specially the resignation of Bir
Osborne Smith.

The Honourable Sir James Grigg: I object to that on the ground of
order that it does not arise on this supplementary demand.

Mr. 8. Batyamurti: T submit that it is partly for the payment of some-
money to the Reserve Bank during the current vear.

The Honourable Sir James Grigg: It is money to pay the pensionary
liabilities of Government servants transferred to the Reserve Bank. It
has nothing whatever to do with the functions of the Reserve Bank. It

is merely the accumulated liabilities of Government servants transferred
to the Reserve Bank.

[At this stage, Mr, President (The Honourable 8ir Abdur Rahim)
resumed the Chair.]

Mr. 8. Satyamurti: Sir, to the Finance Member's supplementary
demand No. 8 relating to superannuation allowances and pensions of
Government servants transferred to the Reserve Bank, I want to move
a cut, in order to raise the whole question of the relations of the Reserve
Bank with the Government of India, and specially the resignation of Sir
Osborne Smith. T submit I am in order, because this money is sought
to be paid to the Reserve Bank during the current year.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot do that.

Mr. 8. Satyamurti: Thank you, Sir.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Re. 10,72,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1937, in respect of ‘Superannuation Allowances:

]

snd Pensiona’.

The motion was adopted.

Rerunbs.
The Honourable 8ir James Grigg: Sir, T beg to move:

“That & supplementary sum not exceeding Ra. 1,18,000 he granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1937, in respect of ‘Refunds’.”

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Ra. 1,18,000 be granted to the Governor
Gencral in Council to defray the charges which will come in course of payment during

the year ending the 3lst day of March, 1837, in respect of ‘Refunds’.

The motion was adopted.
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ADEN.
The Homourable $ir Fames @rigg: Sir, 1 beg to move:

“That a supplementary sum not exceeding Rs. 50,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the vear eriding the 3let day of March, 1937, in respect of 'Aden’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That s supplementary som not exceeding Rs, 50,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March; 1837, in respect of ‘Aden’.”

The motion was adopted.

Comiorep VarLtr oF PrxsioNs,

The Homourable Bir James @rigg: Sir, I beg to move:

“That s supplementary sum not exeeeding Rs. 13,600,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1837, in respect 0f ‘Corhmrweed Vithe of
Pensions’.”’

Mr. President (The Honourable Sir Abdur Rahim): Motion mroved :

“That a supplementary sum not exceeding Ras. 13,00,000 be granted o the Governor
Generul in Council to defray the charges which will come in course of payment during
the year ending the Jlst day of March, 1837, in respect of 'Commuted value of
Pensions'."’

Prof, N, @G. Ranga: Sir, | want to Jnow whether ever since this
Currency Department has been transferred to the Reserve Bank of India,
the Government of India have been receiving any annual reports from the
Reserve Bank of India upon the manner in which they have been managing
this Currency Department; and, if so, whether the Government of India
will be pleased to lay those reports on the table of the House.

The Honourable Sir James Grigg: No, Sir. I take it that this Legis-
lature, when it passed the Reserve Bank Act, did so deliberately, because
it wanted to entrust the management of currency and credit to some agency
other than the Government.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*That a supplementary sum not excceding Ra. 13,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1937, in respect of ‘Commuted Value of

Pensions’.

The motion was adopted.

THE ARYA MARRTAGE VALIDATION BILL.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the Bill to recognise and remove doubts
as to the validity of inter-marriages current among Arva Samajists, as
reported by the Select Committee. 8ir Muhammad Yakub's amendment*
is under discussion.

*“That in clause 2 of the Bill, the words ‘or that either or both of the parties
at any time belonged to a religion other than Hinduism’ be omitted."”
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8ir Muhammad Yakub (Rohilkund and Kumaon Divisions: Mubam-
muaden Rural): Mr, President, with your permission, I would like to
make a statement in respect of the amendment, and it is . . . . .

Mr. President (The Honourable Sir Abdur Rahim): You have already
spoken.

Sir Muhammad Yakub: I am not making a speech on the amendment:
I only want to make a statement about the facts: we have come to a
settlement with the Mover of the Bill and in consultation with Syed
Ghulam Bhik Nairang and Mr. Kazmi we have made this settlement,
that if the Mover of the Bill would accept the two amendments in the
name of Mr. Kazmi, I will, with the permission of the House, withdraw
my amendment. Therefore, in order to allow the Bill to be passed with-
out any further discussion, I beg to allow Mr. Kazmi fitdt to move both
his amendments, and, when thev are passed, I will withdraw mine.

Mr. President (The Honourable Sir Abdur Rahim): The Chair does
not think that ean be done.

Sir Muhammad Yakub: Very well, Sir. T have made my poéition clear,
end I beg leave to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Quzi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan
Rural): Sir, I move:

“That in clause 2 of the Bill, after the words ‘Notwithstanding any’ the words
‘provision of Hindu' be inserted.”

The amendment is in accordance with the spirit of the law itself,
because it only deals with Hindu law and not with every other law. So,
1 propose this amendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved :

“That in clause 2 of the Bill, after the words ‘Notwithstanding any'' the iwords
‘provision of Hindu' be inserted.”

Dr. N. B. Khare (Nugpur Division: Non-Muhammadan): Sir, I accept
the amendment.

Mr. Ghanshiam Singh Gupta (Central Provinces Hindi Divigions: Non-
Muhammadan): In view of the agreement that has been arrived at, I
support this amendment.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 2 of the Bill, after the words ‘Notwithstanding any’ the words
‘provision of Hindu' be inserted.”

The motion was adopted.
Qazi Muhammad Ahmad Kazmi: Sir, I move:

“That in clanse 2 of the Bill, n.fter‘the worfls ‘at any time’, where they occur a
second time, the words ‘before the marriage’ be inserted.”
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Mr. President (The Honoursble Sir Abdur Rahim): Amendment
moved :

“That in clause 2 of the Bill, after the words ‘at any time', where they occur a
second time, the words ‘before the marriage’ be inserted.”

Mr. Ghanghiam Singh Gupta: Sir, I support the amendment.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

*That in clause 2 of the Bill, after the words ‘at any time', where they occur a
second time, the words ‘before the marriage’ be inserted.’’

The motion was adopted.

‘Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 2, as amended, stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clsuse 3 stand part of the Bill.”

Mr. Ghanshiar' Bingh Gupta: Sir, I move:

“'That clause 3 of the Bill be omitted."

Mr, Preasident (The Honourable Sir Abdur Rahim): 'I‘he questuon is:
“That clause 3 of the Bill be omitted.”

The motion was adopted.

Clause 1 was added to the Bill.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:
“That the Preamble stand part of the Bill."”

Mr. Ghanshiax Singh Gupta: Sir, I move:

‘““That in the Preamble of the Bill, for the words ‘Arya Smp.ata’ the words ‘a
class of Hindus known as Arya Sa.mapsta' be substituted.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in the Preamble of the Bill, for the words ‘Arya S‘amajlaba' the words ‘a
class of Hindus known as Arya Samajists' be substituted.”

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Preamble, as amended, stand part of the Bill."
The motion was adopted.

The Preamble, as amended, was added to the Bill.
The Title was added to the Bill.
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Dr. N. B. Khare: Sir, I move:
“That the Bill, as amended, be passed.”

1 am glud that it is an agreed measure and no speechification is neces-
sary. I thank my Muslim brethren and the @overnment for their
accommodating sporting spirit and also Mr. Ghanshiam Singh Gup¥a for
the valuable help he has given to me. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill, as amended, be passed.”

Mr. M. 8. Aney (Berar Representative): Sir, in the first place [ rise
to offer my congratulations to my Honourable friend, Dr, Khare, and to
Mr. Ghanshiam Singh Gupta on the success they have achieved in piloting
this Bill so successfully through this House. It is a measure for the
passing of which our friends in the Arya Samaj were anxiously waiting,
and I am glad they have now succeeded in getting the relief which they
wanted. T should have very much wished that the messure as it stands
had been modified to slightly improve it, and notice of amendments towards
improving the Bill had also beer given, but considering the shortnems of
the time at our disposal, and considering also the fact that if the discussion
had been carried on, it would never have come to an end before the end
of this Session and the main object of giving some relief to the Arya
Samajists would never have been achieved, we thought it better to take
up these amendments at some future time, by bringing an amendment
Bill, and allow this very measure to go on the Statute-book for the present.
Some amendments have been moved and discussed, and accepted by the
House. I do not regard some of them as formal. At the same time, I do
not think that they have changed the spirit of the Bill to such an extent as
to have needed any speech from me in opposition to them. Therefore,
I once more congratulate my friends and the Arya Bamaj on having gof
this little piece of legislation through so successfully, and I conclude with
& hope that it will be used wisely and it will help the Arya Samaj to carry
on its beneficent activities more suvceessfully in future.

Sir Muhammad Yakub: |Sir, I wish to take this opportunity to muke
it clear to the House that w& the Musgsalmans never wish to stand in the
way of social or religious progress of any community in the country. We
are, Sir, quite willing to co-operate with our brethren in the House and
outside the House provided that our religion and our rights are protected
and remain untouched. It is, Sir, in this spirit that we have come to a
settlement about this Bill, and I hope that this spirit of compromise and
toleration will prevail throughout the whole country if the majority com-
munity . . . (‘““Hear, hear’’ from Congress Partv Benches), which is in a
position to create confidence in the minds of the minority, will not tyrannise
the minorities, when power comes in their hands, and their religion, culture
or language do not suffer. If we aure assured of all these things, I think
the Muslims will march shoulder to shoulder with our brethren towards
the common goal we all have in view.

Mr. N. V. Gadgll (Bombay Central Divirion: Non-Muhammadan
Rural): Sir, I wish to associate myself with the congratulations that have
been offered to my friend, Dr. Khare, by my esteemed friend, the Leader
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of the Congress Nationalist Party, Mr. Aney. When thig Bill was under
consideration a few months ago, I was very much surprised at the attitude
taken by some Hindu Members in the House, and I was equally surprised
nt the attitude of my friend, Mr. Aney. but T am glad that he has appre-
clated the good motive which lies behind the introduction of this Bill,
and I am very thankiul to him for showing his appreciation of the good
work done by my friend, Dr. Khare. This Bill, Sir, has done one gervice
to the Hindu community, namely, there is at present a definite tendency
to have secular marriages. This measure, when it is put on the Statute-bhook,
will definitely discourage that sort of secular marriage and will leave ample
field for choice whether to have the marriage under Hindu rights or under
the secular form under the Registration Act. A note of warning was soun-
ded by my friend, Mr. Aney, that the provisions of this Bill should be
wisely used. I am confident of that,—in fact, such a measure was over-
due, -

Then, the second point that I want to urge is this. On the last occasion,..
when 1 said that there was a definite attempt made to exclude the Arya
Bamafivks from the Hindu fold, there was no denial from any quarter.
I um glad that the amendment moved by my friend, Mr. Ghanshiam
Singh Gupta, in the Preamble, has rendered a distinct service to Hinduw
community. The Arya Samajists are Hindus, they will continue to remain
Hiodus, and I am glad that the differentiation that was sought to be made
bas been done away under the present measure. I congratulate my
friend, Dr. Deshmukh, because, when his Bill was being discussed, I
was not present,—and I congratulate Dr. Khare on this occasion, because
both of them come from the same province to which I belong, and I am
glad that incidentally, at least in the matter of social legislation and uplift,
my province has taken the lead, and to that extent I congratulate my
friends, Dr. Deshmukh and Dr. Khare.

Mr. M. Ansnthagayanam Ayyangar (Madras ceded Districts &nd
Chittoor : Non-Muhammadsan Rural): Sit, I shall not detain the House
very long. As regards the reeiprocal affinity of the communities, we stand
next to nope in our affection for all the communities in this country, and
in that spirit it was that we sllowed the Khwaja -Bill to pass througle
during the last Session in the twinkling of an eye. I am glad that though
my friend, Sir Muhammad Yakub, moved certsin amendments, yet after
a lapse of three or four months, he has considered over the matter deeply:
ond hag withdrawn them. I am prepared to reciprocate the same feelings,
and T hope the same cerdial feelings will run thtough all our activities
in life. Sir, the Congress does not make any difference between one com-
munity and another. The community of the poor is the one community
for which the Congress stands in this country.

Then, as regards the Bill itgelf, in clause 2, there were no doubt certain:
doubts as o whether it should apply to persons who belonged to the Arya
Samaj sect before, or whether it should apply to persons who change their
religion and become Arya Samajists afterwards. That doubt has now

been cleared.

Then, I am not quite satisfied with clause 8, though for want of time
we had to agree to it. I am afraid some complications might arise in
respect of succession to property if the clause were kept as it is. In the
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same family, there may be persons belonging to different castes and
communities, because, under the Caste Disabilities (Removal) Act, those
disabilities would not apply to any marriages which may become valid under
this Act. I do not know if it is at ail desirable to leave this law as it is
and encourage litigation to crop up in the future, so that if perchance any
inconvenience is caused, it may benefit the lawyers, yes, including myself.

Lastly, it is not for the reason that my friend, Mr. Gadgil, gave
that I congratulate Dr. Khare . . . . .

N

Dr. N. B. Khare: I belong to India.

Mr. M. Ananthasayanam Ayyangar: . . . Dr. Khare, but I congratulate
him because I feel he belongs to the human kingdom to which all of us
belong. I hope when he goes to his province, this measure will be a feather
in his cap, and this will be followed by a series of other social legislations

in his province. I hope under his leadership many such measures will be
passed in his province.

Mr. Ghanshiam Singh Gupta: Sir, being primarily responsible for this
Bill, I fecl I have o certain claim to say a few words on this occasion, as
also because 1 belong to the society to which this Bill specially relates. I
must, on behalf of the Arya Samajists, express my gratitude to Sir Muham-
mad Yakub, Syed Ghulam Bhik Nairang and other Muslim Members of
this House and also to the Muslim general public outside for the courtesy
that they have shown, by withdrawing the amendment of Sir Muhammad
Yakub and helping the passage of the Bill. (An Honourable Member:
““And also Mr. Bajoria."’) It may embarrass him. I must express my
gratitude also to my respected leadér, Mr. Aney," who has been generous
anough to accommodate us even though he felt that there should have been
-some Imodification in this. I ‘also thank the Government, the present
Leader of the House and the permanent Leader of the House for the kind-
mness that they have shown. (An Honourable Member: ‘‘And Mr. Bajoria
for keeping ubsent.’’) He will feel embarrassed. T have to thank them all. As
regards the Bill itself. I do not claim perfection for this Bill. There are
certain orthodox Hindu friends who are not fully satisfied with the Bill.
1 may say that there are also certain orthodox Arya Samajists who are not
fully satisfied with the Bill. T received representations from almost all the
Arya Samajes in India and sbroad. and I think the Government also
received representations from them about the Bill, as it was originally
drafted by me,—particularly about the clause about succession. They all
expressed their full concurrence to the Bill in the form ag originally drafted
by me. There was not a single Arya Samajist in this land or outside India
who was prepared to agree to clause 8 as it stands now, that is, the applica-
tion of the Indian Succession Act. All of them wanted the ordinary Hindu
law to apply to them in the matter of succession as Dwijas. I can say
with confidence on behalf of the general body of Arya Samajists that there
is no feeling among the Arya Samajists to separate from the general body
of Hindus. That sssurance I cap give to my Honourable friend, Mr.
Gadgil. With these few words, I support the motion.
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Dr. Bhagavan Das (Cities of the United Provinces: Non-Muhammadan
Urban): Sir, 1 wish to associate myself whole-heartedly with the excellent
gentiments to which my Honourable friend, Sir Muhammad Yakub, gave
expression. In the next place, I congratulate the House as a whole on
having signalised this Session by passing two pieces of social legislation of
a very important and helpful character, and passing them by the agree-
ment of all sides of the House. Thirdly, bearing in mind that gratitude
is a lively sense of fuvours to come, and that half a Joaf is hetter thun none,
I express my personal gratitude specially to the official side of the House
for having helped to give us, what I wish to regard as an earnest of future
favours, about a 250th piece, which will benefit only one million Arya
Samujist Hindus, out of the very large loaf I had begged for, in the zhape
of the Hindu Intercaste Marriage Validation Bill, for the benefit of the 250
million Hindus of India. Although, for the time being, that prayer of
mine has been put aside by the House, 1 hope that when I again bring
it forward, next Session, my official friends will be in a more generous
mood, and will help the House to grant the whole of what I pray for.

Mr. Umar Aly 8hah (North Madras: Muhammadan): 1 rise to say a
word. Through this Arya Samaj Inter-Marriage Bill Hinduism will be
spoiied, the Hindu breed will be spoiled. Hindus lost their own govern-
ment centuries ugo. From a long time Hindus wanted to establish
Swaraj. If this Bill is passed, which breed will enjoy which Swaraj?
Pure breed cannot be created.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That the Bill, as amended, be passed.'

The motion was adopted.

STATEMENT OF BUSINESS.

The Honourable Sir Frank Noyce (Leader of the Flouse): The House
ie aware, Sir, that owing to a succession of holidavs, there will be no
further meeting till Tuesday, the 30th March. Tor that day and the
following day, we propose to put down n motion to eirenlate the Commereial
Documnents FEvidence Bill, motions to consider and pass the Indian Qaths
(Amendment) Bill, the Code of Civil Procedure (Third Amendment) Bill,
the Tted Cross Society (Amendment) Bill, the Soft Coke Cess (Re-con-
stitution of Committee) Bill and also the remaining stages of the Repealing
and Amending Bill on which the consideration motion has already been
moved. Motions will also be made for leave to introduce a Bill to amend
the Payment of Wages Act and a Bill to continue the duty on rice, and
the Reports of the Public Accounts Committee for two vears will be put
down for discussion. Thursday, the 1st, and Friday, the 2nd April, are
non-official dnys, and no subsequent date has hitherto been appointed
for the transaction of official business. There will, however, remain for
disposal, apart from any items of the business for the 80th and 81st of
March which may not be concluded on those davs, the consideration and
passing of the two Bil's to be introduced on the 80th March, 8ir
Raghavendra Rau’s Resolution on the subject of the Depreciation Reserve
Fund maintained for Indian State Railways, and the Honourable the
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Law Member’s Resolution regarding the amendment of the Indian Legis-
Istive Rules in respect of the moving of motions relating to questions of
privilege.

I would requeet you, Sir, to direet meetings of the House to be held
-op Seturday, the 8rd, Monday, the 5th, Tuesday, the 6th, and Wednesday
the 7th April, for the disposal of these items of business. Your direction
in this behalf would, of course, be subject to the possibility of the out-
standing items being concluded before Wednesday, the 7th April. Hon-
qurasble Members will have noticed that we are not seeking to proceed
during the current Session with the Trade Disputes (Amendment) Bill
or the Ticketless Travellers Bill or to take the Militarv Manceuvres Bill
beyond the stage of presentation of the Report of Select Committee. The
-decision to proceed no further with the Trade Disputes (Amendment) Bill
during my term of office is a matter of keen personal regret to myself
but, in view of the plain impossibility of the Beleet Committee dealing
‘with the Bill during the current Session in the event of a motion for re-
ference to Select Committee being adopted during that Bession, we are
faced with a position in which the Belect Committee, if it were appointed
during the current Session and if it held its meetings before the commence-
ment of the Simla Session, could not include my successor among its
members, und the House will, I believe, agree that it would be most
undesirable for a Select Committee on a Bill of this nature not to include
among its members the Member of Government in charge of the Depart-
nent concerned. In these circumstances, Bir, we feel that the only ap-
propriate course is to defer the motion for reference to Select Committee
to the commencement of the Simla Session.

Mr, President (The Honourable Sir Abdur Rahim): In accordance with
the request made, I direct that meetings of the House be held on Saturday,
the 8rd, Monday, the 5th, Tuesday, the 6th, and Wednesday, the 7th
April, for the disposal of the items of business mentioned, subject to the
possibility of the outstanding items being concluded before Wednesday,
the 7th April.

ELECTION TO AND NOMINATIONS FOR THE STANDING
COMMITTEE FOR ROADS.

Mr. Pregident (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that up to 12 Noon on Wednesday, the 17th March, 1937,
the time fixed for receiving nominations to the Standing Committee for
Roads eight nominations were received, out of which four candidates have
since withdrawn their candidature. As the Standing Committee will
eonsist of six members and only four remain who have been duly nomi-
nated, I declare Mr. J. Ramsay Scott, Mr. Sham Lal, Dr. Ziauddin Ahmad
and Maulvi Muhammad Ahsan ns elected to the Committee and appoint
a further period upto 12 Noon on Tuesday, the 30th March, 1937, within
which nominations for the remaining two vacancies will he received. The
election, if necessary, which will he conducted in accordance with the
principle of proportional representation by means of the single transferable
vote, will be held in the Assistant Secretary’s Room in the Council House,
between the hours of 10-80 A.M. and 1 p.M. on Saturday, the 3rd April,
1937.



22907
ELECTION TO AND NOMINATIONS FOR THB BTANDING COMMITTEE FOR ROADS,

Mr, Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
4 madan Rural): There is on the anvil of this House a Bill for

P-M. Girculation from Mr. Kazmi about the Muslim Marriage (Dis-
solution) Bill. I want to know from Government whether that Bill is
going to be circulated this Session.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
T think the Honourable Member is referring to a private Bill. My state-
ment referred only to Government business.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the 80th March, 1987.
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